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BEFORE THE NATIONAL GREEN TRIBUNAL
: EASTERN ZONE BEN CH, KOLKATA

ORIGINAL APPLICATION NO. 49/2024/EZ,

ANKUR SHARMA
i
@ - peeanes APPLICANT(S)

VERSUS
THE STATE OF WEST BENGAL & ORS.

........ RESPONDENT(S)

COMMITTEE REPORT ON AFFIDAVIT FILED BY
THE WEST BENGAL POLLUTION CONTROL
BOARD.

Most Respectfully Sheweth

I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 60
years, by faith-Hinduy, Occupation-  Service, residing  at
Narkelbagan, Gorosthan, Chinsurah, District - Hooghly, do

hereby solemnly declare and say as follows:-
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01. That, I am the Officer on Special Duty (OSD), West Bengal
Pollution Control Board (hereinafter will be referred to as the
‘State Board’) and I am well acquainted with the facts and

circumstances of the case. I have been duly authorized by the

Respondent No. 05, to affirm this Affidavit on its behalf and as

such, [ am competent to do so,

passed by this Hon'ble Tribunal dated 14.03.2024 and 07.05.2024.

03.  That, the Hon’ble National Green Tribunal vide orders dated
14.08.2024 and 07.05.2024, constituted a committee comprising of
the following members: -

(i) Senior Scientist, West Bengal Pollution Control Board,

(ii)Senior Scientist, Central Pollution Control Board,

(iii)Senior Scientist, MoEF &CC, IRO, Kolkata, and

(iv)District Magistrate, South 24 Parganas, or his representative not
below the rank of Additional District Magistrate.

That, the said Committee conducted a field visit on 25.06.2024.,
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04. That, the Committee visited the site in question and collected
various samples from multiple strategic locations.

From the said inspection, the following findings and observations

were made by the Committee members:

(@) The storm water drains in the KLC were found carrying

untreated effluent having TSS - 1096 mg/1, TDS - 6736 mg/1, and
Total Chromium - 37.234 mg/I near Gate No. 2 and TSS - 932
mg/1, TDS - 6264 mg/1, and Total Chromium - 38.946 mg/1 near
Gate No. 3. These values exceeded the discharge limits set in the
CTO (TSS - 50 mg/1, TDS - 2100 mg/1, and Total Chromium - 2

mg/1). Further the presence of greyish, turbid effluent in the

storm water drains indicate the unauthorized/direct discharge of

tannery effluent into stormwater drains bypassing the CETP and

eventually to the Basanti canal.

(b)The treated effluent from the CETP is not complying with the
prescribed standard for TSS and TDS. Although Modules 1 to 4
of the CETP had been recently renovated, they had not yet been
brought into operational condition. While Modules 5 to 8 were

reported to be operational, on the day of inspection only Module

5 was in operation. Collectively the four modules can treat 20
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MLD, however only one module of 5 MLD was found
operational in spite of receiving 9 MLD effluent on the day of
Inspection (as per Log book). This situation indicates that the
CETP was not treating the entire effluent that was being received.
(c) Not all effluent generated by the tanneries was reaching the
CETP, with some being discharged directly through stormwater
drains, as seen from the coloured turbid appearance as well as

the analysis results.

(d)Leather pieces were seen in the CETP inlet causing clogging of
screens. The CETP is designed to receive only pretreated tannery

effluent and domestic effluent. The presence of leather pieces in

the influent suggests that either stormwater runoff carrying

leather pieces is being pumped to the CETP or leather pieces are
getting mixed with pretreated or domestic effluent enroute

transportation to the CETP.

(e) There are 10 Effluent Pumping Station (EPS) units designed to
channel effluent from tanneries to the CETP. However, the CETP
was not receiving the design load (20 MLD for four modules)

which may be attributed to poor networking, clogging or leakage

603



604
X

of pipe lines, and/or unauthorised direct illegal discharge from

EPS or by individual units bypassing EPS.

(f) The observed effluent discharge through storm water canals

indicate that tannery units might be using more water than

permitted or processing more hides than their consented
capacity. This suggests, there is a need for metering water
consumption to prevent excess groundwater extraction and

wastewater generation.

(8)The leather processing activities at KLC are highly water-
intensive, with groundwater being the primary source. As per
the initial planning the overhead tanks were built with pumping

facilities to supply ground water centrally to the individual units.

In spite of that most individual units withdraw groundwater

through own borewell(s) claiming that the centralised water
supply is inadequate. Therefore, the implementation of consent
conditions limiting the water consumption up to 30m3/tonne of

raw hide processed is not monitorable without having inline

flowmeters at each point of extraction.
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(h)As per documents from SWID, permissions have been given to 27

Indwvidual units and 27 borewel] to M/S M.L. Dalmiya & Co Ltd.

to withdraw ground water.

(i) The CETP is equipped with an OCEMS device for modules 5, 6,

7, and 8, connected to the Central Pollution Contro] Board
(CPCB) server. However, the last data was received was on 27th

June 2022. Since then, it appeared offline. Last direction was
issued by WBPCB during the hearing conducted on 22/06/2023
wherein it was decided that KMDA will ensure online flow

monitoring and transmission of inlet and outlet OCEMS data of

get upset due to the variation of incoming load.

(k) There was no mechanism to measure the flow at the inlet or the
outlet despite decision made during the hearing conducted by
WBPCB on 22nd June 2023.The Kolkata Metropolitan
Development Authority (KMDA) has still not implemented
online flow monitoring and transmission devices at the CETP

inlet and outlet,
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() Waterlogged areas were observed near some tannery clusters
within the complex, leading to generation of foul smells and
potential environmental harm, indicating spillage and/or

pipeline leakage of untreated effluent.

(m)It was observed that some of the areas are without boundary

wall posing threat to security.

(n) The Joint Committee randomly inspected the M/s Pious

Leather tannery to understand the Primary Effluent Treatment

Plant (PETP) system installed in the individual tannery.

process. The proper segregation of effluent and continuous

operation of PETP may resolve this problem.

(p) Green belt developed within the project site was extremely

poor. All the ECs mandate the development of green belt in the
project site. However, except for plantation in the main approach

road trees were hardly visible in the project site.
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05. That, the Committee made the following recommendations:

() As Activated Sludge Process (ASP) is adopted in CETP,

biological growth in the aeration tanks should always be
maintained through a consistent supply of air and food.

Intermittent switching of modules to ensure the supply of

food to microbes is required.

(i)Physical separation of effluent needs to be improved to

ensure the capture of floating solids, either by adding
screens at EPS outlets or by enhancing the screening, grit
chambers, etc., at the CETP.

All drainage networks, as well as piping systems that
carry effluent from individual units to EPS and from EPS
to CETP, should be checked regularly for rectification of
congestion, clogging, and leakages of the effluent into
adjoining areas.

It should be ensured that all effluents generated from
tannery units are directed to the CETP only through the
drainage/ piping network, ensuring that no untreated

effluent is discharged beyond the CETP premises.
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(v)It shall be ensured that no unit operates without a valid CTO

(vi)

(vii)

(viii)

(ix)

from WBPCB.

Intensive plantation should be carried out on the project
site, so as to maintain the green belt coverage at 33% of

the total land area,

Skilled manpower and appropriate equipment shall be
deployed for CETP and Common Crome Recovery Unit
(CCRU) operations.

The solid waste generated from the tannery process is
mostly hazardous in nature. Therefore, effective solid
waste  management practices like segregation,
stabilization, and proper disposal or recycling of solid
waste are recommended. CETP sludge to be disposed
through Common Hazardous Waste Treatment, Storage
and Disposal Facility (CHWTSDF) regularly and record
shall be maintained.

Individual uhits shall ensure segregation and recovery of

Chrome for further reuse and records be maintained.
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(x)Every individual tannery /CETP shall have only a single

(xd)

(i)

(xiv)

effluent discharge point equipped with an electro-
magnetic flow meter, and a loghook shall be maintained.
Logbooks for basic raw materials, ie., hides/skins,
chemicals consumed in the process and water use, shall
be maintained.

All the bore-wells (centralised as well as individual) in the
complex shall have separate electro-magnetic flow meters,
and logbooks shall be maintained. Units shall also connect
the electro-magnetic flowmeter with data transmission to
the CPCB/WBPCB server.

Tannery units extracting groundwater shall only be
allowed with prior permission from the concerned agency
Le. State Water Investigation Directorate (SWID). An in-
line metering system should be installed for each unit
extracting groundwater.

Uninterrupted online real-time data transmission from
CETP outlet shall be established immediately with

CPCB/WBPCB servers.

78 oCT 2024
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(xv) Installation of an environmental data display board
(digital type) outside Gate 3 of the CLC for public
awareness is recommended.

(xvi) Efforts should be made to keep stormwater channels dry,

except during rainfall in the area. Under no circumstances
untreated tannery effluent should be discharged into
stormwater canals bypassing the CETP. Any existing

bypass lines shall be dismantled / sealed immediately.

\ (xvii) Both stormwater channels leading to Basanti canal require

" ))
.,
Y
)

immediate dredging and cleaning.

Copy of the inspection report of the Committee is annexed herewith

and marked with letter “R”".

06. It is therefore respectfully prayed that Hon'ble Tribunal may
pass such order/orders as it deems fit and proper in the interest of

justice.

Wbl

DEPONENT
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VERIFICATION

[, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 60
years, by Religion - Hindu, by Occupation- Service, residing at
Narkelbagan, Gorosthan, Chinsurah, District-HHooghly, do hereby
solemnly declare and say as follows:-

1. That, I am the Officer on Special Duty (OSD), West Bengal
Pollution Control Board and I am well acquainted with the

facts and circumstances of the instant Original Application.

M

That, the statements made in paragraph 1 of this affidavit is
true to my knowledge and belief.
) 3. That, the statements made in paragraphs 2 to  of this

affidavit are my information derived from the records

available in the office of the State Board which I verily
believe to be true and the rest are my respectful submission

before this Hon’ble Tribunal.

pMMJ/l
Q

e DA ik DEPONENT

Identified and corrected by me
Advocate
WBPCB

*otemnty Affirmed &
Declared Before Me
Rn Identification By
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REPORT OF THE JOINT COMMITTEE

In Compliance with the

Hon’ble NGT Orders dated 14.03.2024 and
07.05.2024

In the matter of
Ankur Sharma Versus State of West Bengal & Ors.

In

OA No. 49/2024/EZ

-Submitted by-
DM South 24t pgs, MoEF&CC, CPCB and WBPCB

August, 2024
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1.1 Background: Chronology of Events Based on Hon’ble NGT
Orders

The Hon’ble National Green Tribunal (NGT) issued two orders in Original
Application (OA) No. 49/2024/EZ, filed by Ankur Sharma against the State of
West Bengal and others. The case involves allegations of environmental pollution

and damage linked to the Kolkata Leather Complex (KLC), also known as
Calcutta Leather Complex (CLC), located in Karaidanga, South 24 Parganas,

West Bengal.

The applicant alleged that KLC was Causing significant environmental harm. It
was observed that despite the presence of a Common Effluent Treatment Plant

(CETP), KLC was discharging toxic effluents containing chemicals and metals into
the Basanti Canal. This canal flows into the River Bidyadhari and eventually
reaches the Bay of Bengal at Sundarbans.

In response to these allegations, the Hon'ble NGT, in its order dated 14.03.2024
(Annexure 1), directed as follow:

"21. Considering the allegations made, we deem it appropriate to constitute a
committee to elicit the veracity of the allegations comprising of the following
Members: -

(i) Senior Scientist, West Bengal Pollution Control Board,

(ii)  Senior Scientist, Central Pollution Control Board,

(iii)  Senior Scientist, MOEF&CC, IRO, Kolkata, and

(iv)  District Magistrate, Howrah, or his representative not below the
rank of Additional District Magistrate,

23. The District Magistrate, Howrah, shall be the Nodal Agency for all logistic
purposes.

24. The committee report on affidavit shall be filed by West Bengal Pollution
Control Board.”

In a subsequent order dated 07.05.2024 (Annexure 2), the Hon’ble NGT
replaced the District Magistrate, Howrah, with the District Magistrate, South 24
Parganas, in the committee. The committee was directed to visit the site and
submit its report on affidavit within four weeks.
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1.2 Information About Kolkata Leather Complex (KLC)
1.2.1Establishment and Strategic Importance

The Kolkata Leather Complex (KLC), also known as the Calcutta Leather
Complex (CLC), was established to strengthen the leather industry in the region,
playing a pivotal role in the economic landscape of Kolkata and its surrounding
areas. Spanning a substantial area of about 4.5 square kilometers, the KLC (Fig.
1) accommodates tanneries, leather goods manufacturing units, and ancillary
industries related to leather production.
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1.2.2 Environmental Impact and Effluent Discharge

KLC is designated to discharge its treated effluent into the Basanti Canal/Storm
Water Flow (SWF) Channel, which flows into the Vidyadhari River after travelling
approximately another 20 kilometers. This river ultimately leads into the
Sundarbans, an internationally recognized Biosphere Reserve and Ramsar site.
Thus, there is a potential risk for the Vidyadhari River and the Sundarbans to
become significantly polluted, if the tannery effluent released by KLC members is

not adequately treated, both at the primary and secondary levels, onsite and at
the CETP.

1.2.3 Historical Context and Relocation of Tanneries

In response to an order from the Hon'ble Supreme Court in 1096 concerning
poliution of the Ganges River caused by tanneries across muitiple states, the KLC
was established in 1997 (UNIDO report 2001). Before 1997, Kolkata's leather
industries, mainly small and medium-sized, were scattered across Tangra,
Topsia, and Tiljala in the eastern part of the city. The small scale of these
individual tanneries made it challenging to comply with the stipulated
environmental norms, leading to the concept of a Common Effluent Treatment
Plant (CETP). To adhere to the Supreme Court’s order, the Government of West
Bengal decided to establish KLC, requiring all tanneries to either shut down or
relocate to KLC to continue operations.

1.2.4 Infrastructure Development and BOT Contract

The Government of West Bengal awarded the Build-Operate-Transfer (BOT)
contract for the KLC project to M/s. M. L. Dalmyia & Company Ltd. in 1997. This
company became the principal lessee of the entire KLC, developing all necessary
infrastructure, including roads, canals, pipelines, and the CETP. The complex was
developed in compliance with environmental clearance (EC) conditions and
began operations around 2005.

1.3 Common Effluent Treatment Plant (CETP)

A CETP was established to treat both non-chrome process effluent and domestic
effluent from all tanneries in the complex. Segregated chrome-bearing effluent
from each tannery is either treated onsite in chrome recovery units or sent to a
Common Chrome Recovery Unit (CCRU) operating within the complex. Initially,
the CETP was planned with 4 out of 6 permitted modules, designed to handle 5
MLD per module, for a total capacity of 20 MLD, in line with the estimated
effluent generation.

Out of around 500 units, who obtained “Consent to Establish” (CTE), only 345
tanneries were issued “Consent To Operate” (CTO) by the West Bengal Pollution
Control Board (WBPCB) to start operation in the complex. Among 345 tannery
units, 309 units process raw hides to finished leather, 28 units process wet blue
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to finished leather and 8 units process dry crust to finished leather (Table 1) as
per the CTO. Grant of CTO to remaining tanneries were kept on hold for not
having adequate treatment facility at the CETP.

As per CTO issued to the tanneries, the details of permitted waste water
discharges per ton of production are given in the Table 1.

Table 1: Production and water consumption in tannery (as per CTO):

Type of No. | Production | Permitted Water Waste Waste Water

Tanneries of capacity Water consumption water discharge
units | (Ton/day) Consumption | (m3/ton of Discharge | (m3/ton of

(KLD) hide (KLD) hide
processed) processed)

Raw hide to 309 701 21057 30 19655 28

Finished

leather

Wet blue to 28 40 627 15 580 14

finished

leather

Dry crust to 8- - - = =

finished

leather

Grand Total 345 740% 21685% 30 20235* 28

¥The production and water figures of raw hide processing units and wet blue leather
processing unit have been added.

1.3.1 Effluent Segregation and Treatment by Tanneries

Tanneries processing raw hides segregate beamhouse and tanning effluents at
the source. Beamhouse effluent is treated onsite by the individual tanneries in
pre-treatment plants to bring down PH, TSS, and chromium within the
prescribed limits (pH 6.5 to 9.0, TSS < 600 mg/l, Total Cr - 45 mg/l as per PETP
standard in The Environment (Protection) Rules, 1986: Annexure 3) before being
sent to the CETP for further treatment.

In addition to tannery units, numerous leather goods manufacturing units
operate in Zone 9 of the Kolkata Leather Complex, represented by the Indian
Leather Products Association (ILPA). These units, which engage in dry
processing, have a dedicated Sewage Treatment Plant (STP) with a capacity of
800 KLD for treating the domestic effluent generated.

1.3.2 Effluent Pumping Stations (EPS) and Sewer Network

Currently, KLC houses around 500 tanneries, of which 345 are in operation after
obtaining CTOs. Effluent from the tanneries, after pre-treatment, is discharged
into a combined sewer network (industrial and domestic) for transportation to
the respective Effluent Pumping Stations (EPS). There are 10 EPSs
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effluent generated by the tanneries by gravity and then pump it to a common
collection point at CETP through underground wastewater transport network.

Details of the production and water consumption in the tanneries situated in
different zones of KLC as per CTO data are given in the Table 2.

Table 2: Zone wise distributions of tanneries

Zones | Number | Production (Ton, Water Water Water Water
of of hide processed consumption | consumption | discharge discharge
Tanneries /day) (KLD) {(m3/ton) (KLD) (m3/ton)
1 49 129 3750 29 3499 27
2 75 155 4541 29 4235 27
3 26 80 2408 30 2247 28
4 24 28 779 28 727 26
5 58 172 3106 30 4768 28
6 10 33 994 30 928 28
7 37 38 1018 27 949 25
8 36 85 2531 30 2360 28
9 30 20 557 28 520 26
Total 345 740* 21685% 30 20235* 28

*The production and water figures of raw hide processing units and wet blue leather
processing unit have been added.

1.3.3Current Operations and Capacity Enhancement

Recently, in 2022, the CETP capacity was augmented with the addition of 4 more
modules, each with a capacity of 5 MLD, raising the total CETP capacity to 40
MLD. Following this Capacity enhancement, the remaining tanneries are expected
to begin operations soon. The estimated effluent generation from about 500
tanneries is 30 MLD as per EC dated 24/4/2000 (Annexure 4). Recently, CTO has
been issued to 42 more tanneries and these are expected to start operation
soon.

1.3.4CETP Module Rejuvenation and Expansion

The 4 old CETP modules (Annexure 5), each with a capacity of 5 MLD, have been
recently revamped but are Yet to restart operation. Meanwhile, 4 new modules
(Annexure 6 & 7), also with a capacity of 5 MLD each, are operational. Once all
modules are in operation, the effluent treatment capacity will be enhanced to 40
MLD.

The consent status of CETP modules 1 to 8, STP for leather goods, tannery
waste-based Biogas Plant of KLC, issued by WBPCB are provided in Table 3.
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Table 3: Status of Consent to Operate

T ——————

Unit of KLC Capacity Operational |[CTO valid Responsible agency for
Status up to operation
CETP Module |5 x4 = 20 Renovation 30/09/2026|The Micro, Small & Medium
No.1, 2, 3 & 4 |MLD completed but Enterprises & Textile Department,
yet to restart Govt. of West Bengal / Kolkata
operation Metropolitan Development
Authority (CLC Tanners’
Association was operating these
modules till rejuvenation work
was taken up)
CETP Module |5x2 = 10 Operational 31/12/2026|The Micro, Small & Medium
No. 5 &6 MLD but on the day Enterprises & Textile
of the visit i.e. Department, Govt. of West
25/06/2024 Bengal / Kolkata Metropolitan
only module 5 Development Authority
was running
CETP Module |5x2 =10 |Operational 31/12/2026
No. 7 & 8 MLD but on the day
of the visit i.e.
25/06/2024
module 7 & 8
were not
running
STP for 800 KLD Operational  [31/03/2029|The Micro, Small & Medium
leather goods Enterprises & Textile Department,
units Govt. of West Bengal/Kolkata
Metropolitan Development
] Authority
Tannery 750 kg/day |Operational  |29/02/2028[The Micro, Small & Medijum
waste-based Enterprises & Textile Department,
Biogas Plant Govt. of West Bengal/ CLC
Tanners’ Association

1.3.5 CETP Process and Sludge Management

Each CETP module includes a grit chamber, equalization tank, flash mixing,
primary settling tank, aeration tank, secondary clarifier, and a final treated
effluent pumping system. Sludge from the CETP is dewatered through a filter

press and disposed of at the Common Haz

Disposal Facility (CHWTSDF) in Haldia (Annexure
was sent to the CHWTSDF in 2023-2024.

Treated effluent from the CETP modules is collecte

pumped to the Basanti Canal/SWF canal.

ardous Waste Treatment Storage and

8). As per record, no waste

d in a sump before being
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1.3.6 Effluent Quality Standards and Compliance

As per Notification No. G.S.R. 656(E)—dated 10.09.2021, the Ministry of
Environment, Forest, and Climate Change (MoEF&CC) (Annexure 9) has notified
the treated effluent quality standards for tanneries which has been prescribed by
WBPCB while issuing CTO to the CETP.,

1.4 Common Chrome Recovery Unit (CCRU)

One Common Chrome Recovery Unit (CCRU) with a capacity of 120 ms3 is
installed to handle chrome-based effluent separately, currently operating at 80-
100 m3. The CCRU receives chrome-bearing effluent transported via tankers
from the respective units for further treatment and disposal.

1.5 Biogas Generation Plant

A 750 kg/day biogas generation plant was installed by the Central Leather
Research Institute (CLRI) on a pilot scale for generating biogas from fleshing and
other tannery wastes. The plant, commissioned in 2018, has recently been
handed over to the Calcutta Leather Complex Tanners’ Association (CLCTA) for
regular operation.

1.60nline Continuous Effluent Quality Monitoring System (OCEMS)

The CETP has installed an Online Continuous Effluent Quality Monitoring System
(OCEMS) for parameters such as PH, TSS, BOD, COD, total chromium, and
sulphide, which is connected to the CPCB server (Fig 16). The treated effluent
from the CETP is discharged into the Basanti Canal.

1.7 Environmental Clearance (EC) and Consent to Establish (CTE)
1.7.1 Consent to Establish (CTE)

The West Bengal Pollution Control Board (WBPCB) issued the Consent to
Establish (CTE) for the project on 18thJune 1999 (Annexure 10) with the
stipulation that Environmental Clearance would need to be obtained, which was
granted on 24th April, 2000.

1.7.2 Initial Environmental Clearance

Environmental Clearance (EC) for the Kolkata Leather Complex was issued to the
developer, M/s M.L. Dalmiya & Co. Ltd., by the Ministry of Environment and
Forests, Government of India on 24th April, 2000. This EC authorized a total
tanning capacity of 1000 TPD (Tons Per Day) across approximately 500
tanneries.

10
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As per the EC dated 2000, “at 100 % utilization of the processing capacity, the
(otal effluent generated from the leather complex should not exceed 30 MLD”
and

“the total quantity of waste generated from each unit should not exceed the
norm of 28 m3/Tonne of raw hide as stipulated in Schedule I of the E(P)A Rules,
1991" and

“the entire effluent generated (except chrome liquor) after pre-treatment,
should be treated in the CETP” (Annexure 4).

1.7.3 Additional CETP Modules

In addition to the original clearance, Environmental Clearance for two additional
CETP modules, each with a capacity of 5 MLD, was secured by the MSME
Department, Government of West Bengal on 18th July 2019. The corresponding
Consent to Establish (CTE) was granted on 6th March 2021. Currently, only four
new modules are operational, with the older four modules waiting to be
restarted after refurbishment.

1.7.4 Recent Expansion and Clearance

On 15th December 2023, the State Environment Impact Assessment Authority
(SEIAA), West Bengal, accorded Environmental Clearance to the Kolkata
Metropolitan Development Authority (KMDA) for the expansion of the complex.
This expansion permits an additional tanning capacity of 395 TPD, with an
increase in water usage by 12.1 MLD (11.79 MLD for process water and 0.33
MLD for domestic use) and an additional wastewater discharge of 10.71 MLD
(10.51 MLD from the process and 0.2 MLD from domestic sources). The
corresponding Consent to Establish (CTE) for this expansion was issued by the
WBPCB on 30th April 2024.

11
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2. Committee Formation and Site visit

2.1 Composition of Committee

In accordance with the Hon’ble NGT Orders dated 14.03.2024 and 07.05.2024,
the Joint Committee comprises the following members:

1. Shri Saddam Navas, IAS, Additional District Magistrate and District Land
& Land Reforms Officer, South 24 Parganas, representing the District
Magistrate, South-24-Parganas

2. Dr. Shahida Parvin Quazi - Scientist ‘E’, Sub-Office Kolkata,
nominated member from Sub-Office, Kolkata, Regional Office
Bhubaneshwar, MoEF&CC.

3. Shri M.K. Biswas - Scientist ‘E’3\Regional Director, CPCB, RD
Kolkata, nominated member from CPCB.

4. Smt. Sarmistha Kundu - Senior Environmental Engineer & In-

charge, Saltlake R.O., nominated member from WBPCB

2.2 Joint Committee Field Visit & Survey

To investigate the site and submit a report within four weeks, the Joint
Committee conducted a field visit on 25.06.2024. The field visit was attended by

the following officials, along with the nominated committee members:
1. Shri Abhijit Pathak - Scientist ‘D, CPCB, RD Kolkata.
2. Shri Siddharth Jain - Scientist "B, CPCB, RD Kolkata.
3. Shri Nayan Das - Assistant Environmental Engineer, WBPCB
4. Dr. Sarmistha Saha - Research Associate, CPCB, RD Kolkata.
5. Dr. Syed Yakub Ali - Research Associate, CPCB, RD Kolkata.
6. Dr. Supriyo Goswami ~ Research Associate, CPCB, RD Kolkata.

2.2.1 Sample collections

To thoroughly assess the performance of the CETP and ensure compliance with
the CTO for discharge of effluent into the Basanti Canal and its surrounding
areas, the Joint Committee undertook sample collection from multiple strategic
locations. The objectives were to:

12
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1. Verify the compliance of discharged effluent into the Basanti
CTO standards.

2. Detect any illegal discharges through the storm water flow canals.

3. Assess potential contamination in groundwater.

Canal as per

Samples were collected from various critical points, including:

Various Processes within the CETP (Figs 3,4,5,6,7,8%& 9).

Outfall of Storm Water Flow Canals into the Basanti Canal (Figs 12 & 13).
Upstream of the KLC Discharge Point in the Basanti Canal (Fig 14).
Downstream of the KIL.C Discharge Point in the Basanti Canal (Fig 15).

Additionally, a sample was collected from Effluent Pumping Station 1 (EPS1)

The Joint Committee also conducted a random inspection of one industry, M/s
Pious Leather (Figs 10 & 11), to understand their procedures for segregating
chromium-based effluent and discharging non-chromium waste to the CETP.

The weather during the visit was
light drizzle later in the day. The detailed locations visited
outlined in Table 4 and Fig. 2.

generally sunny and bright in the morning, with
and sampled are

Table 4: Sample Collection Locations Visited on 25.06.2024

Sl. No. Location Latitude (° N) | Longitude (°E)
1 CETP Inlet (module V-VI) 22.492034 88.524347
2 Outlet of Sulphide Tank 22.492892 88.524580
3 CETP Primary Clarifier Outlet 22.493123 88.524514
4 CETP Outlet 22.492596 88.525502
5 Ground water from bore well at 22.492934 88.524347

CETP
6 Effluent Pumping Station 1 22.493577 88.517775
7 Ground Water inside EPS 1 22.493883 88.517885
8 M/s Pious Tannery PETP Inlet 22.492892 88.513452
9 M/s Pious Tannery PETP Outlet 22.492832 88.513451
10 Outfall of Storm water Canal 22.508334 88.518416
opposite CLC Gate no. 2
11 Outfall of Storm water Canal 22.508010 88.524782
opposite CLC Gate no. 3
12 Basanti Canal Downstream of CLC 22.506110 88.539420
13 Basanti Canal Upstream of CLC 22.508657 88.501767
14 Sludge collection bed at CETP 22.492556 88.525744
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Fig. 2: Map of the KLC showing the sampling points
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Roturn Shs dge e GhiONNDe Contact
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Fig. 3: Flow diagram of modules 5, 6, 7 & 8 of the CETP
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2.2.2Sample Analysis results

Table 5: Physicochemical Characteristic of Wastewater Collected from CETP (Module 5),

Effluent Pumping Station & PETP (M/s PIOUS)

Waste water parameters (mg/ L)

Sampling locations _muu pH Tss | TDs cr s vo_w_ | 804> | cop BOD n_o“.o:

CETP Inlet (module V) 241 7.47 813 | 7190 3549 152 0.09 1150 1040 600 100 =
Outlet of Sulphide Tank - 7.38 - - - 129 = : = = = =
CETP Primary Clarifier Outlet 259 7.5 226 | 6518 3899 136 0.39 466 720 390 100 -
CETP Outlet 2 7l 53 | 6822 | 2724 4 0.02 1135 56 7 25 0.4
Effluent Pumping Station 1 241 7.56 912 | 7696 | 4948 157 0.13 947 1400 901 50 21
M/s Pious Tannery PETP Inlet = 9.69 704 | 4936 = = = = = 3 = =
M/s Pious Tannery PETP Outlet = 8.9 676 | 7576 = = = = = = = -
PETP outlet standards set by WBPCB 6.5-9.0 | 600

M%Wv discharge standards as per - | 6.5-9.0!| 50 | 2100 ] 3 ! . 250 20 i 10

Table 6: Characteristics of wastewater w.r.t Heav

PETP (M/s PIOUS)

y metals from the samples Collected from CETP (Module 5), Effluent Pumping Station &

Sampling locations

Waste water parameters (mg/L)

Vv Cr Mhn Fe Co Ni Cu In As Se Cd Pb Cr (Vi)
CETP Inlet (module V) 0.042 25.645 | 5 2.021 <0.01 <0.01 <0.01 0.103 <0.01 <0.01 <0.01 0.026 BDL
CETP Primary Clarifier Outlet 0.013 2.478 2.112 0.685 <0.01 <0.01 <0.01 0.036 <0.01 <001 |<0.01 0.012 BDL
CETP Qutlet <0.01 0.447 1.519 0.424 <0.01 <0.01 <0.01 0.024 <0.01 <0.01 Ao_oH, 0.16 BDL
Effluent Pumping Station 1 0.027 21.152 | 0.919 1.458 <0.01 <0.01 <0.01 0.127 <0.01 <0.01 <0.01 0.014 BDL
M/s Pious ._.m:Jm_,< PETP Inlet <0.01 3.272 0.344 1.259 <0.01 <0.01 0.034 0.075 <0.01 <0.01 <0.01 0.016 BDL
M/s Pious ._.ms_‘_m_\«\ PETP Qutlet 0.015 13.417 | 0.323 1.48 <0.01 <0.01 0.047 0.114 <0.01 <0.01 <0.01 0.016 BDL
PETP outlet standards set by 45
WBPCB
CETP discharge standards as per | - 2 - . - - - - - - - - 0.1
CTO
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Table 7: Physicochemical Characteristic

point of the storm water ca nals)

of Wastewater Collected from Storm water canal 2, 3. and Basanti Canal (U/s & D/s of discharge

Wastewater para

Sampling locations

meters (mg/I except pH)

—

NH3-N pH TSS TDS Cl PO+ -P | SO4> COD BOD Colour
Outfall of Storm Water canal opposite | _ 1 - ; _ )
ClC Gate no. 2 7.59 1096 6736
Outfall of Storm Water canal opposite | _ _ ) } g )
TaEae 7.62 932 6264
Upstream of KLC in Basanti Canal 18 Tieat 40 520 164 1.24 31 60 11 25
Downstream of KLC in Basanti Canal | 21 7.14 33 670 232 1,31 43 76 18 25
CETP discharge standards as per . . . _ . _
cTo 6.5-9.0 | 50 2100 250 20

Table 8: Characteristics of wastewater w.r,

discharge point of the storm water canals)

t Heavy metals from the samples from Storm water canal 2, 3. and Basanti Canal (U/s & D/s of

Wastewater parameters (mg/L)

Sampling locations
v Cr Mn Fe Co Ni Cu Zn As Se Cd Pb Cr (Vi)

Outfall of Storm Water canal opposite 00061 | 37.234 | 7.2 | 3379 | <0.01 | <0.01 | 0.02 | 0.143 | <001 <0.01 | <0.01 | 0018 | BDL
CLC Gate no. 2

mwmmm__d_osnwmﬂoﬂa Water canal opposite 0042 | 38846 | 7 | 3.424 | <001 | <008 | 0021 | 0417 | <001 | <pu <0.01 | 0043 | BDL
Upstream of KLC in Basanti Canal 001 2010 053 | GEM | 001 [ e0.01..l 2002|630 001 e 0018 | BDL
Downstream of KLC in Basanti Canal 001 0125 | 0335 | 0.574 | <001 | <001 | <001 | 0037 | <001 | <0 | <gion 0006 | BDL
CETP discharge standards as per

cTO : “ : i i g ] i i - ; = Ht
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Table 9:Ground water quality at CETP premises & Effluent Pumping Station 1 (EPS1)

Ground Water Parameters (mg/| except pH)
= 2 Total .
Sampling locations | nws. oH o BE s e ko i Total > | mg» | PO so¢ | cop | Celour |
N ty Hardness P (cu)
Ground water from bore 002 | 7.03 | 1582 | BOL | 1064 | 105 |51 | 375 | 362 544 |12 46 | 002 | 4 5 0.41
well at CETP
Ground water at
Effluent Pumping 004 | 716 | 2018 | BDL | 1345 | 148 | 5 | s30 321 568 153 | 45 0.01 2 10 0.37
Station 1
BIS drinking water
standard 6.5-
0. : . 500 = - | 250 | 200 200 75 | 30 : 200 5 1
(1S10500:2012) * | a5
(acceptable) L
Table 10. Heavy metals in groundwater at CETP premises, Effluent Pumping Station 1 and CETP sludge
Sampling locations Fresh Water Parameters {mg/L)
ping v c | wn Fe c | N G o [k se ] cd | m [ aw
mmﬁ_‘mr__mﬂ.nﬂ_,,zmﬂm_‘ from bore well <001 | <001 | 0519 | 035 | <001 | <001 | <0.01 ‘ 0.016 | <001 | <0.01 | <0.01 | <001 BDL
Ground water at Effluent <001 | <001 | 0435 | 1431 | <001 | <001 | <0.01 \ 0031 | <001 | <0.01 | <0.01 | <001 BDL
Pumping Station 1
BIS drinking water
Standard (IS10500:2012) . 0.05 0.1 0.3 - 0.02 0.05 5 0.01 0.01 | 0003 | 0.01 -
acceptable)
Sludge Samples (g/KG)
Sampling locations ' Cr Mn fe Co ‘ Ni Cu ‘ Zn As & Se “ Cd Pb Cr (V1)
Sludge collection bed at CETP | 0.062 30.32 5.6 525 * 0.003 ‘ 0.012 » 0.036 \ 0.158 ‘ 0.002 \ NT * NT 0023 =
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3. Findings and Observations
3.1Noncompliance in CETP Treatment and Operational Capacity

1. The storm water drains in the KLC were found carrying untreated effluent

having TSS - 1096 mg/l, TDS - 6736 mg/l, and Total Chromium - 37.234
mg/l near Gate No. 2 and TSS - 932 mg/l, TDS - 6264 mg/l, and Total
Chromium - 38.946 mg/l near Gate No. 3. These values exceeded the
discharge limits set in the CTO (TSS - 50 mgyI, TDS - 2100 mg/l, and Total
Chromium - 2 mg/l). Further the presence of greyish, turbid effluent in the
storm water drains indicate the unauthorised/direct discharge of tannery
effluent into stormwater drains bypassing the CETP and eventually to the
Basanti canal.

- The treated effluent from the CETP ig not complying with the prescribed
standard for TSS and TDS. Although Modules 1 to 4 of the CETP had been
recently renovated, they had not yet been brought into operational condition.
While Modules 5 to 8 were reported to be operational, on the day of
inspection only Module 5 was in operation. Collectively the four modules can
treat 20 MLD, however only one module of 5 MLD was found operational in
Spite of receiving 9 MLD effluent on the day of Inspection (as per Log book).
This situation indicates that the CETP was not treating the entire effluent that
was being received.

. Not all effluent generated by the tanneries was reaching the CETP, with some
being discharged directly through stormwater drains, as seen from the
coloured turbid appearance as well as the analysis results.

- Leather pieces were seen in the CETP inlet causing clogging of screens. The
CETP is designed to receive only pretreated tannery effluent and domestic
effluent. The presence of leather pieces in the influent suggests that either
stormwater runoff carrying leather pieces is being pumped to the CETP or
leather pieces are getting mixed with pretreated or domestic effluent enroute
transportation to the CETP.

. There are 10 EPS units designed to channel effluent from tanneries to the
CETP. However, the CETP was not receiving the design load (20 MLD for four
modules) which may be attributed to poor networking, clogging or leakage of
pipe lines, and/or unauthorised direct illegal discharge from EPS or by
individual units bypassing EPS.

. The observed effluent discharge through storm water canals indicate that
tannery units might be using more water than permitted or processing more
hides than their consented capacity. This suggests, there is a need for
metering water consumption to prevent excess groundwater extraction and
wastewater generation.

18
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3.2 Issues related to Groundwater Withdrawal

7. The leather processing activities at KLC are highly water-intensive, with
groundwater being the primary source. As per the initial planning the
overhead tanks were built with pumping facilities to supply ground water
centrally to the individual units. In spite of that most individual units
withdraw groundwater through own borewell(s) claiming that the centralised
water supply is inadequate. Therefore, the implementation of consent
conditions limiting the water consumption up to 30m3/tonne of raw hide
processed is not monitorable without having inline flowmeters at each point
of extraction.

8. As per documents from SWID, permissions have been given to 27 individual
units and 27 borewell to M/S M.L. Dalmiya & Co Ltd. to withdraw ground
water.

3.3 OCEMS Installations

9. The CETP is equipped with an OCEMS device for modules 5, 6, 7, and 8,
connected to the Central Pollution Control Board (CPCB) server. However, the
last data was received was on 27th June 2022. Since then, it appeared
offline. Last direction was issued by WBPCB during the hearing conducted on
22/06/2023 wherein it was decided that KMDA will ensure online flow
monitoring and transmission of inlet and outlet OCEMS data of the new
modules of the CETP to WBPCB.

10.The absence of flow meters at the CETP inlet further complicates the
monitoring of incoming flow, and the existing system might get upset due to
the variation of incoming load.

11.There was no mechanism to measure the flow at the inlet or the outlet
despite decision made during the hearing conducted by WBPCB on 22nd June
2023.The Kolkata Metropolitan Development Authority (KMDA) has still not
implemented online flow monitoring and transmission devices at the CETP
inlet and outlet (Annexure 1)

3.4 Other relevant issues

12.Waterlogged areas were observed near some tannery clusters within the
complex, leading to generation of foul smells and potential environmental
harm, indicating spillage and/or pipeline leakage of untreated effluent.,

13.1t was observed that some of the areas are without boundary wall posing
threat to security.

14.The Joint Committee randomly inspected the M/s Pious Leather tannery to
understand the PETP system installed in the individual tannery.

15.It was found that in the PETP the concentration of Cr higher at outlet than
inlet, which may be due to mixing of Cr bearing effluent and other effluent
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generated in intermittent batch process. The proper segregation of effluent
and continuous operation of PETP may resolve this problem.

16.Green belt developed within the project site was extremely poor. All the ECs
mandate the development of green belt in the project site. However, except
for plantation in the main approach road trees were hardly visible in the
project site.

4. Recommendatjons
4.1 Related to Tannery and CETP Operations

1.

(6}

9.

As Activated Sludge Process (ASP) is adopted in CETP, biological growth in
the aeration tanks should always be maintained through a consistent
supply of air and food. Intermittent switching of modules to ensure the
supply of food to microbes is required.

. Physical separation of effluent needs to be improved to ensure the capture

of floating solids, either by adding screens at EPS outlets or by enhancing
the screening, grit chambers, etc.,, at the CETP.

. All drainage networks, as well as piping systems that carry effluent from

individual units to EPS and from EPS to CETP, should be checked regularly
for rectification of congestion, clogging, and leakages of the effluent into
adjoining areas.

It should be ensured that all effluents generated from tannery units are
directed to the CETP only through the drainage/piping network, ensuring
that no untreated effluent is discharged beyond the CETP premises.

. It shall be ensured that no unit operates without a valid CTO from WBPCB,
. Intensive plantation should be carried out on the project site, so as to

maintain the green belt coverage at 33% of the total land area.

- Skilled manpower and appropriate equipment shall be deployed for CETP

and CCRU operations.

. The solid waste generated from the tannery process is mostly hazardous

in nature. Therefore, effective solid waste management practices like
segregation, stabilization, and proper disposal or recycling of solid waste
are recommended. CETP sludge to be disposed through CHWTSDF
regularly and record shall be maintained.

Individual units shall ensure segregation and recovery of Chrome for
further reuse and records be maintained. '

10.Every individual tannery/CETP shall have only a single effluent discharge

point equipped with an electro-magnetic flow meter, and a logbook shall
be maintained.

11.Logbooks for basic raw materials, i.e., hides/skins, chemicals consumed in

the process and water use, shall be maintained.
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4.2 Groundwater Management

12.All the bore-wells (centralised as well as individual) in the complex shall
have separate electro-magnetic flow meters, and logbooks shall be
maintained. Units shall also connect the electro-magnetic flowmeter with
data transmission to the CPCB/WBPCB server.

13.Tannery units extracting groundwater shall only be allowed with prior
permission from the concerned agency i.e. State Water Investigation
Directorate (SWID). An in-line metering system should be installed for
each unit extracting groundwater.

4.3 Online Monitoring System

14.Uninterrupted online real-time data transmission from CETP outlet shall be
established immediately with CPCB/WBPCB servers.

15.Installation of an environmental data display board (digital type) outside
Gate 3 of the CLC for public awareness is recommended.

4.4 Others

16.Efforts should be made to keep stormwater channels dry, except during
rainfall in the area. Under no circumstances untreated tannery effluent
should be discharged into stormwater canals bypassing the CETP. Any
existing bypass lines shall be dismantled / sealed immediately.

17.Both stormwater channels leading to Basanti canal require immediate
dredging and cleaning.

21

632



633

K

5.Photographs
Photographs of the Joint Field Visit to CLC on 25.06.2024 are provided below.

- §
=

: Fig. 8: Secondary Clarifier




Fig. 10: Chrome Recovery Unit at Tannery Fig. 11: Effluent Collection Tank at Tannery

Fig. 14: SWF (Basanti Canal) at pstream of Fig.15: SWF (Basanti Canal) at Downstream
CLC
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Fig.16: OCEMS system installed at CETP Fig.17: Chrome sludge at CCRU

Mo f byl wgyern e

Saddam Navas, IAS Dr. Shahida Parvin M.K. Biswas, Sarmistha Kundu

ADM & DL&LRO, Quazi, Scientist ‘E’ RD &Scientist E SEE & In-charge,
South 24 Parganas MoEF & CC CPCB Saltlake R,O WBPCB
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Annexure 1

Item No.01 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYERID MODE)

Original Application No,49 /2024 /EZ
Ankur Sharma Applicant(s)
Versus
The State of West Bengal & Ors. Respondent(s)

Date of hearing: 14.03.2024

CORAM:  HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIA!L MEMBER
'"HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) ; Mr. Ankur Sharma, in person
ORDER

il Heard Mr. Ankur Sharma, the Applicant, appearing in person.

2. The present Original Application has been filed by the Applicant
alleging that environmental pollution and damage has been caused
by Kolkata Leather Complex (also called ‘Calcutta Leather
Complex’) located at Karaidanga, P.O.-Bhojerhat, P.S.-Kolkata
Leather Complex, South 24 Parganas,.

3. It is stated that though the Kolkata Leather Complex has its own
Common Effluent Treatment Plant (‘CETP’ for short), toxic metal
and chemical laden effluents are being drained into a canal knewn
as Basanti canal leading fo river Bidyadhari which drains ints Bay
of Bengal at Sundarba’ns.

4, It ie stated that originally leather industries /tanneries of Kolkata
were located in Tangra, Tiljala and Topsia areas of Kolkata but after

the judgment of the Hon’ble Supreme Court the same were shut

Government of West Bengal.
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It is stated that the Government of West Bengal decided to
implement the Kolkata Leather Complex Project on Build-operate-
transfer basis. It is stated that the contract was awarded to one
M/ s‘M.L. Dalmia & Company Lifnited, Respondent No.10 herein, in
1997, the said company became the principal lessee of the entire
Kolkata Leather Complex responsible for creating  all
infrastructures such as - roads, canals, pipework, CETP etc.

It is stated that 438 hectares of land had been identified in the
South 24 Parganas District about 22 kilometers from Kolkata on

the eastern side of the E.M. Bypass along the road from Kolkata to

* Basanti adjacent SWF (or Bhangar Kata) canal.

It is stated that CETP has been planned for Kolkata Leather
Complex and it has been proposed to construct CETP in six

modules each of 5,000 m?/d. The treated effluent of the CETP will

"be discharged into Karaidanga canal, a storm water drainage canal

of Kolkata.

It is alleged that tube wells have been installed in violation of
regulations of ground water use and that the sludge thrown up
during leather processing is being disposed of in vats.

In para 12 of the Original Application environmental violations
enumerated are stated to have been notices by the Applicant such
as — water pollution, threat to river Bidyadhari and Sundarbans,
soil pollution, air pollution,  absence of green cover, ground water
depletion and contamination and violation of other environmental
norms.

It is alleged that there is spillage of dirty acidic water throughout
Kolkata Leather Complex; smoke and fumes are being emitted by

the industries therein.
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11.

12,
13,

14.

15.

16,

17.

18.

19.

20.

It is also stated that many fishermen of river Bidyadhari have
agitated against devastation of river Bidyadhari by the Kolkata
Leather Complex.‘ |

Matter requires consideration.

Issue notice to the Respondents, returnable within four weeks.

Mr. Sudip Kumar Dutta, learned Counsel who is present (in Virtual

Mode), accepts notice on behalf of the Respondent Nos.1, 4, 6, & 8,

State Respondents, Government of West Bengal,

Ms. Rashhmi Singhee, learned Counsel who is present (in Virtual

‘Mode), accepts notice on behalf of the Respondent No.2, Ministry of

Environment, Forests and Climate Change.

Mr. Sibojyoti Chakraborty, learned Counsel who is present in
Court, accepts notice on behalf of the Respondent No.3, Central
Pollution Control Board.

Mr. Dipanjan Ghosh, learned Counsel who is present in Court,

accepts notice on behalf of the Respondent No.5, West Bengal

‘Pollution Control Board.,

Ms. Paushali Banerjee, learned Counsel who is present in Court,
accepts notice on behalf of the Respondent No.7, Kolkata
Metropolitan Development Authority.

Issue notice to the Respondent Nos.9, 10 & 11, returnable within
four \;x/eeks.

All the Respondents shall file their counter-affidavits within four

‘weeks.

Considering the allegations made, we deem it appropriate to
constitutc a Committee to elicit the veracity of the allegations
comprising of the following Members:-

(i) Senior Scientist, West Bengal Pollution Control Board,
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29,

23.

24

285.

X

(i)  Senior Scientist, Central Pollution Control Board,

(iii)  Senior Scientist, MOEF. &CC, IRO, Kolkata, and

(iv)  Distriet Magistrate, Howrah, or his representative not below
the rank of Additional District Magistrate,

The Committee shall inspect the site in question and submit its

Report within four weeks on affidavit with regard to the allegations

made.

The District Magistrate, Howrah, shall be the Nodal Agency for all

logistic purposes.

The Committee Report on affidavit shall be filed by the West Bengal

Pollution Control Board.

The Applicant shall serve e-copy/soft copy of the Original

Application along with all its annexures ﬁpon Mr. Sudip Kumar

Dutta, Ms. Rashhmi Singhee, Mr. Sibojyoti Chakraborty, Mr.

Dipanjan Ghosh and Ms. Paushali Banerjee, Counsel for the

Resporidents within 48 hours.

List on 07.05.2024,

.....................................

.............................................

Dr. Arun Kumar Verma, EM

March 1 4, 2024,
Original Application N0.49/2024/EZ
AK
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Annexure 2

Item No.01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.49 /2024 /EZ

Ankur Sharma Applicant(s)
Versus
State of West Bengal & Ors. Respondent(s)

Date of hearing: 07.05.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s) : Mr. Ankur Sharma, in person (in Virtual Mode)

For Respondent(s): Mr. Sudip Kumar Dutta, Adyv. for R-1,4,6 & 8,
Ms. Rashhmi Singhee, Adv. for R-2 (in Virtual Mode),
Mr. Sibojyoti Chakraborty, Adv. for R-3,
Mr. Ayush Kumar Dadhich, Adyv. for R-5,
Ms. Paushali Banerjee, Adv. for R-7 (in Virtual Mode),
Mr. Amitesh Banerjee, Sr. Adv. a/w
Mr. Sarvapriya Mukherjee, Adv. and
Mr. Bikash Shaw, Adv. for R-10,
Mr. Akbar Ali, Adv. for R-11 (in Virtual Mode)

ORDER
I Mr. Ankur Sharma, the Applicant is present in person (in Virtual
Mode).
2. Mr. Sibojyoti Chakraborty, learned Counsel files Vakalatnama on

behalf of the Respondent No.3, Central Pollution Control Board
(CPCB); the same is take'n on record.

3. Ms. Paushali Banerjee, learned Couns.el files Vakalatnama on
behalf of the Respondent No.7 » Kolkata Metropolitan Development

Authority (KMDA); the same is taken on record.

4, Mr. Bikash Shaw, learned Counsel files Vakalatnama on behalf of
the Respondent No.10, M/s. M. L. Dalmiya & Company Limited; the

same is taken on record. When the case is next listed, the name of




10.

X

Mr. Bikash Shaw shall be printed in the cause list as the Counsel
for Respondent No.10.

Mr. Amitesh Banerjee, learned Senior Counsel appearing for
Respondent No.10 prays for and is granted four weeks time for
filing counter affidavit.

Mr. Akbar Ali, learned Counsel appearing for Respondent No.11
mentions that the title of the Respondent has wrongly been
mentioned in the array of respondents. It should be ‘CLC Tanners
Association’ instead of ‘Calcutta Leather Complex Tanners
Association’.

Let the necessary correction be made in the course of the day.

Mr. Ali also refers to the complaint dated 05.12.2020 mentioned in
page 8 of the paper book but submits that the said complaint has
not been filed with the Original Application. Mr. Ankur Sharma, the
Applicant submits that the date 05.12.2020 is a typographical
error. The Applicant shall file affidavit of clarification stating the
correct date. Mr. Akbar Ali prays for and is granted four weeks time
for filing counter affidavit.

Mr. Sudip Kumar Dutta, learned Counsei for the State Respondernts
points out that the matter pertains to South 24 Parganas but by
mistake, while constituting the Committee, the ‘District Magistrate,
Howrah’ has been mentioned instead of ‘District Magistrate, South
24 Parganas’.

We direct the correction to be made. The Committee shall remain
the same except that in place of ‘District Magistrate, Howrah’, it
shall be District Magistrate, South 24 Parganas’. The Committee
shall visit the site and submit its Report on affidavit within four

weeks.
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1:2;

1535

14

13.

16,

Mr. Dutta prays for and is granted four weeks time for filing
counter affidavit.

Affidavit dated 25.04.2024 has been filed on behalf of the
Respondent No.8, State Water Investigation Directorate, West
Bengal; the same is taken on record.

Affidavit dated 06.05.2024 has been filed on behalf of the
Respondent No.3, Central Pollution Control Board; the same is
taken on record.

Mr. Rashhmi Singhee, learned Counsel appearing (in Virtual Mode)
on behalf of the Respondent No.2, Ministry of Environment, Forests
and Climate Change (MoEF&CC), prays for and is granted four
weeks time for filing counter affidavit.

The Respondent No.5, West Bengal Pollution Control Board is
granted four weeks time for filing affidavit bringing on record the
Inspection Report.

List on 10.07.2024.

.............................................

May 07, 2024,
Original Application No.49 /2024 /EzZ
SKB
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The Environment (Protection) Rules, 1986

PR Y — a

AHMWLQ, g43

437

Industry W

WASTE WATER

Dl
- No.
1 2 3 4
41. TANNERY (AFTER . EFFLUENT
PRIMARY
TREATMEN T)
Disposal : Channel/
conduit
Carrying waste waters to
Sccondary Treatment
Plants
Type of Tanners :
- chrome tanneries/ pH 6.5-9.0
combined chrome &
Vegetable tanneries.
SS Not to exceed 600
Chromium Concentration after 45
treatment in the chrome waste
water stream
- Vegetable tannerics pH 6.5-9,0
SS Not to exceed 600
Note: The above standards will apply to those tannery units which have made fyl]
contribution to a Common Effluent Treatment Plant (CETP) Comprising
secondary treatment, .Those who have not contributed will be governed by earlier
Notification No. S.0.’61 (E), dated January 18, 1988.
42, PAINT INDUSTRY EFFLUENTS

DISCHARGE
pH 6.0-8.5
Suspended Solids 106
BOD; '[(3 days at z7°¢)] 50
Phenolics as C4H;0H 1.0
Oil and Grease 10.0
Bio-assay test 90% survival in 96 hours
Lead as Pb 0.1

*

Correcied as per Notification No, S.0. 8(E) dated 31.12.1990.

Substituted by Rule 2 of the Environment (Protection) Amendment Rules, 1996 notified by G.S.R.176(E), dated

2.4.1996 may be read as BOD (3 days at 27°C) wherever BOD S days 20°C occurred
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T Arnexure 4

o

ot B

No- J 11011/46/99-1A 1,
Government of India
Ministry of Environment & Forests

I.A.Division
i Paryavaran Bhavan, CGO Complex,
Lodi Road, New Delhi-110003

Dated: . 24" April , 2000

The Chairman,

M.L.Dalmiya & Co. Ltd.

76, Ashutosh Mukherjee Road,
Calcutta-700025. .

s Subject:- Calcutta Leather Complex (CLC) at kamidang, 24 Pargans (South)
7 District, West Bengal by M/s M., L. Dalmia & Co Litd. — Environmental

Clearance, 5

Sir, ; ;
1& - This has reference to your communication No. L/230/CLC/97/05 \dared 30“‘July,
1999 along with project documents including EIA/EMP, Public Hearing Report, NOC

ﬂPC<) from West Bengal SPCB and subsequent clarifications furnished vide'letters dated 3™

August, 1999, 27% August, 13% November, 1999, 16" December and communication no
517/01/CLC-26/97 dated .16 Décember,: 1999 and 546/DI/CLC-26/97 dated 15"

dék_ | February 2000 from Directorate of Industries » Govt. of West Bengal on the above
V-4t mentioned project, i
The Ministry of Environment and Forests have carefully examined your application. It is
noted that the proposed installed tanning capacity in the Calcutta Leather Complex
(CLC) is 1000 tonneg per day. Number of units that will manufacture raw to wet blue
o leather and ffom wet blue to finish.Jeather are as follows:-

W
) o * No.of units that will manufacture raw to wet blue : 10% approximately.
ﬁgﬁ- -—-——No:oﬂUnit-s~that—wﬂ-l;mariufacture-wet.b;Iue to finish : 20% approximately.
‘\'\" “““‘O“N‘o.‘of"Un‘itS‘that‘wi]'I‘m'anufacture'raw-to-ﬁnish:-70%--(‘ via wet blue)

.® Total number of tanneries: About 50({_7

% U “Telephone :4363964 _

FC




i

i
!
i
i

~
.
_;;2; The State Government of West Bengal has also given the following commitments:- \
; .
r ;
o * The project will be implemented by the BOT party namely M.L. Dalmiya & Co.
including the common facilities like CETP, Central Chrome Recovery Plant, Watér
i V) Internal Roads, ‘Bridges and Culverts etc. The BOT
party will 4155 58 Fesponsible for the infrastructure development of the CLC
® The Calcutta Leather Complex will be declared as an industrial township under the
West Bengal Municipal Act by the State Gowt,
A}
e All tanneries located in  CLC will have to install pre=ireatment facilities in their
tannery. Standard for the efuent discharge from indiViial tanneriss ta the CETP
will be framed by the State Government in consultation with CLRI.
®  West Bengal Pollution Control Board will monitor the quality of discharge of the
treated effluent from the CETP. -
- ~®_.The implementati 2 Rehabilitation plan for the homestead is the responsibility
of the State Govt. and employment for land losers will be given priority.
e The State Government through PCB/lridustrial Township Authority will €nsure that
" the individual tanneries wil comply {with the prescribed Standards by adopting
modern techniques and pollution ontro] measures/pre-treatment  facilities as
recommended by CLR] .
T
* The State Government wil] provide 3084 subsidy for installation of pollution control
equipment. If further assistance is requpred, additional finangial help will be arranged
through various financial institutions. ‘
Taking note of the above commitments given by the State Govt and taking into view the
various measures including the environmental Mmanagement plan proposed, the Ministry
of Environment and Forests hereby~accords environmental clearance subject to strict
compliance of the tollowing conditions: -
ol 800 L gpeciﬁcmﬁnndﬂﬁimwwm“ T
_MMMMMMM. IO e oy
Q{,e"i 1. The individual tanneries should adopt State of the Art technology recommended by
ﬁ@,bﬂ CLRI,_ The technology should inelude recovery and reuse of chrome/Alutan
BCS/Alecrotan combined tanning process to ensure maximum chromium recovery

and minimum chromjum discharge in the effluent.

2. The gaseous emission from the various process units should adhere to the air
.emission Standards specified in the EPA. For Boiler stack, the EPA norms as per
Notification dated 2™ April, 1996 should be applied. In case the standards stipulated
by State Pollution Contro Board are more stringent than the EPA norms, the industry

should follow the SPCB norms. At no time the emission should 8o beyond the
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3. Ambient Air quality monitoring stations ghould be set up in the downwind direction

as well as at'locations where maximum ound Ievel concentrations are anticipated.

These locations should be fixed ip confultation with the State Pollution Control

" W.__-,....,Boar.d.-..The.number..of-air—quality-monitoying stations and frequency of monitoring

- should be selected on the basis of mathematical modeling to represent short term
~ ground level concentrations, human settlements, sensitive targets etc.

4. The total quaniity of waste generated from each unit should not exceed the norm of
28 m*/Tonne of raw hide as stipulated in Schedule I of the E(P)A Rules, 1991, -

5. At 100% utilisation of the processing capacity, the tota effluent generated from the
leather complex should not exceed 30 MLD. All tanneries located in CLC should
install pre-treatment facilities in their tannery. The entire effluent generated (except
chrome liquor) afier pre-treatment, should be treated in the CETP. 1t is noted that

- ‘design of the CETP s being finalised with UNIDO assistance in consultation with

e -w-.-—~'-—-—GLR-P&~MOE'F:-Gopy-ofth'e*ﬁ'n'a‘l"CE‘I‘P design and recommended standards should

be submitted to the Ministry for records and approval. :

" The process adopted should be the one developed by CLR] involving precipitation of
chromium with the help of a suitable alkal;. Design of the proposed continuous
Chrome Recovery Plant which s being developed by CLRI should be submitted to

the Ministry for approval,

7. The chromium concentration in the waste water discharged into CETP should not
exceed 2 ppm. The effluent quality for CETP ( both inlet and outlet should meet the
norms stipulated in Schedule 1 of the E(PA A Rules, 1991, . The wastewafer after

[primary treatment should be discharged into the CETP through a closed pipeline.

8. It is noted that the treated effluent from CETP will be discharged through Karaidanga
~Canal to Storm Wate_r__EI.o_w_-(SWE)._The~tr,eated Wwaste water from CETP  should be
disg_hnrggd inta the Karaidanga—@anal-.rfhrmlgh“'a*"olnep‘d non-corrosive pipeline.
Adequate number of influent and effluen quality monitoring stations should be set up
in consultation with the West Bengal Stat
quality monitoring should be carried ouj far relevant parameters and the monitored
data along with the statistical analysis ajfd interpretation should be submitted to the
Regional Office of this Ministry at Bljibaneshwar once in six months and to the
State Pollution Control Board once in thr e months.

£ hmoradim [tu) sulfaes

¢ Poilution Control Board. Regular effluent ‘

3

A\
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9. Guard ponds of sufficient holding capacity should be provided to cope with the *
cffluent discharge during the process disturbances. In the event of failure or non.
. functioning of the primary treatment facilities set up ‘by individual tanneries or the
CETP, the respective units should be immediately put out of operation and should not

be restarted until the control measures are rectified to achieve the desired efficiency.

10. A secured double lined landfill should be developed for disposal of hazardous solid
waste by providing impervious liner and leachate collection system. Design details of

= the secured landfill site shiould b€ finalised in consultation with WBPCR/CLRI and

report submitted to the Ministry for records and approval.

11, The ground water quality around the CETP, guard ponds and landfill site should be
monitored on a regular basis, The monitored data should be submitied to the Regional
Office of this Ministry at Bhubaneshwar once in six months and to the SPCB and
State Ground Water Board once in three months.

12. The individual tanneries to be set up in tﬁlis complex will require clearance under EIA
Notification'dated 27" January, 1994,

General Conditions:-

1. The project authority must adhere to the stipulations made by West Bengal.Pollution
Contro!l Board and State Government.

2. No expansion or modification of the plant should be carried out without prior .

approval of this Ministry.

3. Adequate provisions for infrastructure facilities such as water supply, fuel, sanitation
ete. should be ensured for construction workers during the construction phase so as to
avoid felling of trees and pollution of water and the surroundings.

4. The overall noise levels in and around the plant area should be kept well within the

standards [85dBA] by providing noise control measures including acoustic hoods,

~ silencers, enclosures etc. on all s6urces of noise generation. The ambient noise levels

should conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA [day
time] and 70 dBA [night time], '

v

57 The project authorities must strictly comply with the rules and regulations with regard
to handling and disposal of hazardous wastes in accordance with the Hazardous
Wastes (Management & Handling) Rules, 1989, Authorization from the State
Pollution Control Board must be obtained for collections /treatment /storage /

* disposal of hazardous wastes, ‘

6. Occupational Health Surveillance of the workers should be 'done on a regular basis

and records maintained.

v




. Green Belt of adequate width and density should be provided to mitigate the effects
of fugitive emission all around the plant. A minimum of 25% of the total land
acquired should be developed as green belt in consultation with the local DFO.

8. The projegt propenent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA/EMP.

9 “The project proponent should have a sel eme for social upliftment in the surrounding
villages with reference to contribution tn road construction, education of Children,
festivals, health centres, sanitation fa ilities, drinking water supply, community
awareness and employment to local peogle especially the displaced people whenever
and wherever possible both for technicalfand non-technical jobs.

10. A separate environmental management [ell with full fledged laboratory facilities to

carry out various management and monitoring functions should be set up under the
control of Senior Executive.

11. The funds earmarked for the environmental protection measures should not be
diverted for any other purpose and year-wise expenditure should be reported to this

Ministry and SPCB,

12. Six"monthly status report on the project vis-a-vis implementation of environmental
measures should be submitted to this Ministry (Regional Office, Bhubaneshwar
/CPCB/SPCB,

13. The Project Proponent should advertise in at least two local newspapers widely
circulated in the region around the project, one of which shall be in the verngoular
ianguage of the locaiity concerned intorming that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the State Pollution Control Board/ Pollution Contral Commitiee and
may also be seen at Website of the Ministry and Forests at http:/WWW._.nie.in/envfor

+ 14, The Project Authorities should inform the Regional Office as well as the Ministry the
date of financial closure and final approval of the project by the concerned authorities
and the date of start of land development work. ¢

4:0—TheMinistry or any competent authority may stipulate any further condition(s) on
receiving reports from the project authorities. The Regional Office of this Ministry
located at Bhubaneshwar will monitor the above conditions.

5.0 The Mittistry may revoke or suspend the clearance if implementation of any of the
above conditions is not satiefactory. -

6.0  Any other conditions or alternation in the above conditions will have to be

implemented by the projest authorities in a tifne bound manner.

Q

K
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7.0 The above conditions will be enforced, inter-alia under the provisions of the
Water (Prevention and Control 6f Pollution) Act, 1974 the Air (Prevention and
Control of Pollution) Act, 1981 the Environment (Protection) Act, 1986 and the
Public Liability Insurance Ac!,_1991 along with 'their amendments and rules.

- .

Yours faithfully,

; ' (DrR.Warien)
t Joint Diregtor

Copy to :-

i. Secretatry, State Department of Forests and Environment, Govt. of West Bengal,
Govt. of West Bengal, Writer’s Building, Calutta-700001.
ii. Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032. ~ ; '
i The. Chairman, West Bengal Pollution Control Board, Paribesh Bhawan, Block -
LA, Bldg. No. 10 A/Sector 111, Salt Lake Calcutta~700091.
\/v. Chief Conservator of Forests , Regional Office (EZ), 194, Kharvela Nagar,
Bhubneshwar -751001- ; P
v. Senior Adviser (EI), Ministry of Envir{nment & Forests, New Delhi.
vi.  Addl. Director (Menitoring Cell), Minigtry of Environment & Forests, New Delhi.
vil. OUREBR " °' s e e e e e . LY
viii. Record file.

( Dr.R.Warrier)

Tadre M %
Joint Director

o
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‘% Asmexure s

WEST BEN GAL POLLUTION CONTROL BOARD 3

Paribesy, Bhawan'
BMS- Mo, - ¢ 04, Bloc - LA, Sector-fi]

Salt Lake Cizy, Kolkata-700 098

Consent Letter Number QO/ 3[? 8"[7/
: )] . s g1 leiorn |
Memo Number12“‘S‘\C,Cb"?r/{6 /O LO& ol / J /

Consent ¢ Operate

..........................

M. L v Ao iobom ooy,

............................................................

............................................................

R St et e «(Address of Regd. office/Head/Office/c ty Office)
(hereinafter referyeq %0 as Applicant) for its unjs located at Cn,/(f C‘—&La”(é’ﬁvdkﬁ L(;" .’.?'Z/?./f.rif. Bhoreromnsiiny
~ s P i A . ) ~ A Py e sl .,‘\'x T ’3 {/ "’:\; r\-—"._ﬂ £
!5!’19\3@“’1-/ﬁ(‘“al\’z\]{?hﬂg(‘jx@rdfQ%pgj(gc*\ﬁ,),«{/’ ........ bl 2, 2
................................................................................................................................ (Detailed address of the manufacturin gunit)
A A o ¢
for a period from C’{“ﬁ\eo‘é’ggM ..................................... SR A

to operate the industrial unit and to discharge liquid effluent and to emit gaseous effluent from the premises/land of the indus.
trial unit, in accordance with the conditions as mentioned in the Annexure to this consent letter provided on any day at any
' instance the quantity and quality of liqujd discharge and gaseous emission sha|| not exceed the permissible limj; as specified in
the Table I & II of this consent letter and in the Environmental (Protection) Act, 1086.

Breach of the conditions and / or failure to comply with the directions
applicant liable for prosecution under the provisions of the Water (Prevention
(Prevention and Control of Pollution) Act, 1981

as set out in the Annexure sha] render the
and Contro] of Pollution) Act, 1974 and Ajr

The State Board reserve the rj ght to revoke, withdraw ormake any reasonabje vatiation / ¢l

hange / alter the conditions of
this consent Jetter giving one month’s notice to the applicant.

For and oy behalf of the St

( Member—Sewemryr’( et Engn/ SrEiv Engr. / En

v

IS
Ot

WIS TN BT




ANNEXURE g

~ ‘ 7 i” ‘/1 i {:__T!.l e L
, e 5 08 OAR LB LAk Sttt ‘ P
Consent to-NI[S. LG Temme LK. (34, e 2 Bt
o ; i -8 Is PRI s Rrsp el ey - r
s T 5 , £ fiier X/ _____ wte B
for its unit at Cﬂ(f(t€ff«?(€fxffl( HIPLEX.
v Noo § i ) o Q ('—‘ 5 RO W IS L S
DR RS (Sentt), Ple - T435C 2
Conditions ;
i This Consent is valid for the manufacture of :-
: ; |
o et ctured per month f
SI. No. Name of major products and by-products Quantity manufactured p 5 =
L 01 @pe,,aafmn & Qemme ez/’;’.(c(fg,LL f}aeﬂ TR N .jwc‘tl»,[ﬁx _C.J e {
) 2o t ¢ A i \ ; i Vol Lol A
01. ( MOQ(LLQLLJB 2_17! Q_,g Q(\chl\gff\_{{ f\/(["‘,D e_c"\f[\ ) g f”?C(E{f;{,( £ }
o (:z[ CORLE  TECPS P o7 fnes et e faclife —
04 0 o7 [
0s
it i
06 S ;*
1 \ i
2 H i
| 08 \ "1
09 ]
B N ~
i
B \ i
L 12 Pl
il
02, The Applicant shall remain responsible for quantity and quality of liquid effluent and air emissions.
03. Daily discharge of indusirial liquid effluent shall s s S b o
04.  Daily discharge of domestic liquid effluent shall not exceed ... ... A e KL
05.  Daily discharge of mixed (industrial & domestic) liquid effluent shall ot exceed 18000 KL
. - \ 1 5 e T e ot e
06. The Applicant shall discharge liquid effluent to KOU)["“CP‘WU‘\\'CL“/CW?Q/%@T;}&%E:&;; 3“{\
: of dis i
through ................ Qligest ) 1 nos. outlets / outfalls, rul s "/"‘-,25

07. To bring into any altered or new outlet/outfall or to change the place of discharge, the Appl
the Board and obtain prior permission of the Board ;

08. The Applicant shall provide comprehensive fac
generated from canteen),

waste (sewage, sullage and liquid effluent

continuously so that the quality of final effluen

-

by

I/
f
| *

®)

t conforms to the Standard as giv

n this effect.

ility for treatment of industria]

icant shal] have to inform

liquid waste ang domestic liquid

and operate and maintain the same

P

HER S 1L R B

* oy

en in Table-] in page 03.

| % o
4 ”"’?Ll e
paNIIEY

( NMW&G};«M@*SP@W “Fhv, En gr./ Asst oy Epgy

- - Engz)
i@ Brginosy
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ey &1y

RQ‘D .................................... Category of the Water (Prevention
he Applicant shall comply with the

|
|

(8. The Adpplicant falls in the ... R
and Control of Pollution) Cess Act, 1977 and Rules made thereunder and ¢

provisionls of the said Act and Rules made thereunder,

-~ | Y / @ PN e
Congent to~{]5C """"" L ....... [E J1Men iy /ﬁ) ¢ 3) wr 4
. . % R T o z.ﬁ.\‘..../..C..!.ZL,“_..4...(.1..',(“.#U ............................................
for its unit at CA[cut(#t\o(e(\H B T ] iy i
N W e ~"--~%P---‘%..)....!A)).‘r.nmtnFJ..%‘).,9,.1?..(3,..;:.,”!;‘/.‘%.-_;j £ LIADN
-.Q\ ~ Q\Lt «pc}) S’“‘ (mt -
.................. AR o O A S
Table-I
M
; Frequency <
1\;?3:;‘:“0}‘ Parameters Standard \ , of effluent ! g
T ‘ } sampling |
: £<ef [PH Between: £« (™ L~ <y, g SR f :
; Tgtal Suspended Solids Not [0 exceed W rrig/f ? s s 5
. onchgmxcal»Oxygen Demand (3day at 27°C) Nottoexceed: 90 mg/l. | : 4
e C].W‘MDEIHHUC{ Not to exceed 8 Comgl |
N?l;S&Prease Not to exceod | | C: mg/l, | ]
L by ‘0 frma i) :
Sulphide T P B senlb T | -
“Tg.ft‘“’( Cb {1 L3 '; |
rrexavalosl Chpemitiny (Ca ™8 ) f L G N
Sy
f i
- f '
b !
i \\ !
; . J \\ ‘
AN (
! o ' ]
| N j
i « —
J

f
5
I
I

10. Daily water consumption for the following purposes should not exceed :-

e Industrial cooling, spraying in mine pits and boiler feed water — ... -~

" @ Domestic purpose

Processing whereby water gets polluted and the pollutants '
are easily biodegradable e K1

Processing whereby water gets polluted and the pollutants .
are not easily biodegradable : e ”
he prescribed form and pay

g i

The Applicant shall regularly submit to the Board the Returns of Water Counsumption int
the Cess as specified under Section 3 of the said Act,

.. /r/‘jﬁ ‘
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. ~opsumed for different purposes
11. The .flpp/icanlshall install suitable device for measuring the volume of \,xiatck consuin 1t purp _a
It to the satisfaction of the State Boara: , |
ers such as g1, 8.2, 5-3, etc

‘“‘?mioned above giving correct resu
designated by numb

rces of emissions must be

12, All the stacks connected to various sou
iate identification.

and this must be paintﬁd/displayed to facil
ollution control equipment as is warrante

| system consisting ofp .
Iy so as to achieve th

13. The Applicant shall install comprehensive contro
with reference to generation of ait emissions and operate and maintain the same continuous
level of pollutants of the Standard as given in Table-11 below : J
Table-Ii
St‘;'ck Stack | Stack attached | ~ Volume Velocity | Concentrations of parameters not to exceed { Frequency
No. | height | 4o (sourcesand | NmMr | of gas [ of emission
H
from control system. emission | sampling
Gl ifany): sPM | CO 5 ‘
(in mts. :
o ) misec . |(mg/Nm?) | (%ovI¥) ;
S-I ?'5 319 OUX SO KV A
o 4 3 }
Sepeanly) O Gy Setg, - |50 1/" : : l }’54 o

S-2 \\
S-3
P

S-4

S-5

7 |
|

S-10 :

":,, i3 ‘ﬁ/’ . e
il
(Member-Seeratary/Chief-Engrlse-Env-Engs. / Brv, Engr. / Asst-Env. Ener,)
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15. The 4pplicant shall observe the following fuel consumption pattern :
SI. No Type of i i ‘ - |
- ~Hp go'hfuel ‘Q;ant;ty cﬁ:\sjj?e}j per day Fuel burnixwg operatio? where the fuel is used ;
02 ; AR AL [ime W7 ) Gy, Je :
03 | : :
04 |
05 |

s~yfiard
Pl nilind

16. The Applicant intain th i
(pplicant shall maintain the generation and treatiment/disposal of non-hazardous solid was:e as 3p

below :-
Eﬁgype.: of \Czaste Quanti'ty Treatment Disposal
= /A“ »-C/u( g€ 2 IS\MTIch\\i — Lo R s vy w3
ViShno SARlemalel
Pk ; - '

Sclpdgd Cangenium

395 ka[day

ey

¢
ILReY

Swiphale

5

17
F Time
18. The App
control of pollution from all sources S0 a
compliance with th
19. The Applicant shall bring abou
20. The App[iéant shall provide for an alterna
an alternate electric
termg and condition
91. The Applicant shall install a
control devices.
22. The Applic
environmen
23. The Applicant shall pr

The Applicant shall take adequate measures for control of noise levels from its own sources within the premisz

within the limit given below :-
(M Limit 1n dB{A) Leq !

Day Time (06 a.m. to 09D.m.) £
Night Time (09'p.m. to 06 2.m.) [

Jicant shall at all times maintain good house-keeping, proper working order, and operate efficiently for
s not to cause nuisance to surrounding areas/inhabitants and to achieve

e terms and conditions of the consent.
¢ at least 33% of the available open land under the green coverage / plantation.

te electric power source sufficient to operate all pollution control facilities

liance with the terms and conditions of the consent. In absence of such

licant to maintain comp
herwise coutrol production to abide by the

installed by the App
power source, the Applicant shall stop, reduce or ot

s of the Consent regarding pollution level.

separate energy meter showing the consumption of energy for operation of pollution

shall be kept separate

it shall ensure that fugitive emissions from the
¢ in and around the factory premises.

ovide drainage system for conveying industrial and domestic
from the drainage system meaut for industrial and domestic liquid waste

(IvLamhepSemrem'yf.'ha-fv{ Pipgro-Se-Bav Eugh

liquid waste.

B 'i{-

M v 1%
LT A
oo

activity are controlled 50 as (0 maintain clean and safe

Stonm-water drain
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24, The Applicant shall mainiain a separate regis

o DI e Dt e
e hates analysed at least once in '

25, The dpplicant shall get the samples of hazardous wastes/le.ac slaeni i s they banfirnt 16 e
e from {he laboratory recognised of the West Bengal Pollution Contro

limits stipulated. Test reports shall be sent to the Board. , d solid waste samples by
; : ater and goll :
26, The Applicant shall provide adequate and safe facility for collection of air, waste W |

the State Board s sta(T as well as State Board s authorised agencies.

Environmental Statement
27. The dpplicant shall submit to the State Board by the 30th Septembe_r of every yggr;h{z}m Fe o
Report for the financial year ending 31st March of the current year in the prescribe tn
under the provisions of rule 14 of the Environment (Protection) [Second Amendment] rules, :

; icant’s premi easonable

28 The dpplicant shall allow the Officers of the Stafe Board to enter into the apphca‘nt S premises atany r pidienih

time to inspect the pollution control systems as well as monitoring and measuring devices i connects h
prevention & control of pollution.

29, The Applicant shall maintain an Inspection Book in the factory premises which shall be made ava:'lable ﬁo Ofﬁcer_?
& employees of the Stute Board for inspection, review and to write down any direction or observation as is deemed
necessary during the inspection from time to time.

30. The Application shall furnish to the State Board all information in respect of quality, quantity, rate of discharge,
place of discharge of liquid effluent and ajr emissions.

(OS]

The Applicant shall maintain adequate number of qualified and trained personnel among his staff for proper main-
tenance and operation of the effluent treatment and / or emission control devices and for overal] environment
management of the industry. -

L
~N

|
The Applicant shall have to make registration for the use of groundwater if any, with Central Ground Water Author- IX
ity. =

33, The Applicant shall intimate to the State Boarg immediately of any occurrence or apprehension of occurrence of

discharge of any poisonous, noxious or pollutants in excess of quality as well as ualily as mentioned earfier to any e

recerving water body/receiving system or to atmosphere owing to accident or other unforeseen mcident/event in-

cluding natural disaster. The Applicant Shall (i) take all steps adequate to prevent such accident discharge/release of -

poisonous, noxious or pollutants and to limit their consequences to persons and the environment, (ii) provide to the KL

persons working on the site with the information, training and equipment including antidotes necessary to ensure L &

their safety and mitigate the accidental release of pOISONDUS Noxious or pollutants to the environment., Ial”é@
34, The Applicant shall make an application to the Staze Board in the prescribed form for renewal of the consent at least

60 (sixty) days before the date of expiry of this Consent. nforr
35. The Applicant shall not make any alternation/modification/expansion in the existing manufacturing process and

equipment as well as the pollution control systemn without prior approval of the Board. > liqu

e sav

36.  The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of hazardous
Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1989.

Additional Conditions J;eg A????éx Ll
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anexure to Consent Letter Number — CO131984

\dditional Conditions issued to : M/s. CLC Tan

_estier Comtplex Bhansare, P16 ners Association (CLCTA) located at Calcurta

-Bhojerhat, Dist-24 Pgs(S), PIN-743502.

1. CLCTA shall ensure proper co_llection and conveying of effluent from its member tanneries
to CETP.

2. CLCTA shall ensure proper operation of the CETP so as to meet the effluent discharge
standards.

3.

CLCTA shall ensure not to discharge any effluent by its member tanneries to storm water
drain.

CLCTA shall ensure to avoid any spillage of effluent.

CLCTA shall ensure to keep the storm water drain free from effluent in any circumstances
within the complex.

6. CCRU and TESPS are to be operated efficiently.

The unit shall comply the treated effluent discharge standard as prescribed in Notification
No.G.S.R. 47 ( E ) dated 24.01.2020 issued by the MOEF&CC, Govt. of [ndia.

This consent may be revoked if any valid complaint is lodged against your unit regarding
Environmental Pollution.

\ : :\l.ixjv =
T
U»’\gf?tf{“z
S A !
Environmeiital Engineer
West Bengal Pollution Control Board

e
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® "0t BENGAL POLLUTION GBNTROL BOARD

‘Paribesh Bhawan' A ;
Bldg. No. -} 04, Block - [.4, Sector-11] ks 6

Salt Lake City, Kolkata- 700 098

..............................

.................................

Consent to Operate
under

Scetion 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

_ The West Bengal Pallution Control Board (hereinafter referred to as State Board) under the provisions of Section 25 &
26 of the Water (Prevention and Control of Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control
of Pollution) Act, 1981, as amended and Rules and Orders made thereunder, hereby grants its consent to :

The Micn Ly smadd B Medliam. Enbenpnizes L Textiled Deponhoas £
..... Covt 8. est Benaalofor CETP mrodbltt chithi ocemestiomesiCiny Office

(hereinafter referred to as Applicant) for its unit located at éaje"(’t&a < afthen Co A e 2 /‘?)L) o\)q@a/z__)

.......................................................................................

&)Q-@kajéﬂp\mﬁ Dish &L(%& Sewlt Prin-t ‘13?6‘)2« .......................................

.................... ).........-.--u.n-..m«.

.........................

to operate the industrial unit and to discharge liquid effluent and to emit gaseous effluent from the premises/land of the indus-
trial unit, in accordance with the conditions as mentioned In the Annexure to this consent ietter provided on any day at any
instance the quantity and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as specified in
the Table [ & IT of this consent letter and in the Environmental (Protection) Act, 1986.

Breach of the conditions and / or failure to comply with the directions as set out in the Annexure shall render the

applicant liable for prosecution under the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981,

The State Board reserve the right to revoke, withdraw or make an

ard : y reasonable variation / change / alter the conditions of
this consent letter giving one month’s notice to the applicant. '

Ve N

Fle ’_,v:}'/ /VO \
i/ SARRap -
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el mommy )T
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For and on behalf of thye State Bogd {ij
- 2

(Member Secretary. Chiof Ysar, Se %GC

&

“En gr. / Evvv—Engr-Asst. Env._Engr)
sr, E’)‘v3;x\;‘ oy i“{ . :
LB, Pojic o Engliiaer
i Uuui Lonirof Boand
PeRtion & Sxvcuting Ge




ANNEXURE X 658

....................................

Conditions :

01.

This Consent 1s valid for the-manufacture of :-

L

S1. No. Name of major products and by-products

Quantity manufactured per month

- Openalion of Cemmen E,{/W Il TReenbiend Pl ol LEETE)

02 k l\”\csc&\ L\«(QS 5 6 C’y( Qﬂp(‘xt‘ l *‘\/ 5\/‘(1 LD E-'a(i['\>

B

04 \

06 \

07 T

S
12 e
02.  The Applicant shall remain responsible for quantity and quality of liqirid effluent and air emissions
(3. Daily discharge of industrial liquid effluent shall ot eXCEed ...vvivmivevirerissessoenmsessesssssessesssssaresessesossesenssnnes KL
04, Daily discharge of domestic liquid effluent shall not exceed ............ccoovvvvveevin.. OIS TR I . S KL
05. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed .....! LD O it KL
06. The Applicant shall discharge liquid effluent to KQWGQO&SC\S (’d/—eo‘“"‘jaj(place of dxschawﬁ
LREOUEN. 1ovvss marsssrrss Oléov\e .................... nos. outlets / outfalls. in CETR.
07. To bring into any altered or new outlet/outfall or to change the place of discharge, the Applicant shall have to inform
the Board and obtain prior permission of the Board in this effect.
08. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domestic liquid

waste (sewage, sullage and liquid effluent gencrated from canteen), and operate and maintain the same
continuously so that the quality of final effluent conforms to the Standard as given in Table-I in page 03.
[

(Member-SecretaryChief Engr/ Sr. Env. Engr. / Bev-Engr-+Asst-Env. Engr)

8r. Environmantal Enginees

d|

W. B. Poliution Contral
Operation & Exacutlo




The Applicant shall regularly submit to the Board the Returns of Water Consumption in the

Industrial cooling, spraying in mine pits and boiler feed water
(Water used for gardening should be included in this category of use)

Domestic purpose

Processing whereby water gets polluted and the pollutants
are easily biodegradable

Processing whereby water gets polluted and the pollutants

are not easily b

iodegradable

the Cess as specified under Section 3 of the said Act,

AT o
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:’o(‘/smmn MITRA \7
1N NOTARY

\ fegd. No.-5515/08
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8¢, Environmental Enginger

W. B. Pollution Controf Boarg  Continued
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Table-1
Frequency
Outlet | Nature of Parameters Standard of effluent
No. efMluent sampling
Gl Mix e Cj} pH Between:  6'0 ' 'O Manthdy
| Total Suspended Solids Not to exceed : 5 ¢ mg/l. '
Biochemical Oxygen Demand (3day at 27°C) Not to exceed : 5 (5 mg/l.
) Chemical Oxygen Demand Not to exceed : "y mg/1.
Oil & Grease Not toexceed: [ mg/l.
s Mot Fo'exced t 2100 mq(ll
Culphide. Naf‘(‘oexdegonQ\M}/v@
A Tabed Cp J NoF to exccod? 9\9\«}3«/‘{
Hexavade nd Chhoemiam[CnT8)l not to exeeod t 01| wield
aat abad Moo o GLall Lo péb{ elda lus 6, "D o1, 04 2o g
\
\.\
——— ‘
e
e %
———
\\
\
Em—
09. The Applicgns Falls in the cammsammmmssm 6 R S W Category of the Water (Prevention
- and Control of Pollution) Cess Act, 1977 and Rules made thereunder and the Applicant shall comply with the
provisions of the said Act and Rules made thereunder.
10. Daily water consumption for the following purposes should not exceed :-




(4)

743502.

11. The applicant shall install suitable device for measuring the volume of water consumed for
different purposes as mentioned above giving connect result to the satisfaction of the State Board.

12. All the stacks connected to various sources of emissions must be designated by numbers such as
5-1, 5-2, 5-3, etc, and this must be parted displayed to faciliate identification.

13. The Applicant shall install comprehensive control system consisting of pollution control
equipment as is warranted with reference to generation of air emissions and operate and maintain
the same continuously so as to achieve the level of pollutants of the standard as given in Table-II
below :

Table - 1I
Stack | Stack Stack Volume Velocity | Contaminations of parameters | Frequency
No. | height attached | Nm3/hr | of gas | not to exceed of
from to emission emission
GL. (in| (sources sampling
Mts.) and et
) SPM CcO
control
system if (Mg/Nm? | (%v/v)
any)
S-1 30 m | 02 X 750 = - 150 1% Yearly
(Separate) | KVA DG
Set.
S-2
S-3
S-4
S-5
S-6
S-7
S-8
S-9
S-10
Sd/-21.01.22

(Member Seeretary/Chief Engs. /Sr. Env. Engr./ Env—Engr/Asst-Env—Engr)

Sr. Environmental Engineer
W.B. Pollution Control Board
Operation & Execution Cell
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HE e Applicans shall metal) sutable device fog measuring the volume of water consumed for different Purpoges %
mentoned above mvmg coneet yesult 1o the satisfaction of the State Board.

Albthe stacks comnected oy o vources of emissions must he designated by numbers such as -1, 52, 8-3; ete,
At s i be pamted displayed 1o facilare identification.

PO Uhe dpydic e bl mstall comprehensive control system consisting of pollution control cquipment as is WarTante
With relerence to peneration of air emissions and operate and maintain the same continuously o as to achieve thy
level ot pallutants of (he Standard as given m Table-11 below

Tahle-11

I, - ks SRR .

| Nach 1 Ntack | Stack attached Volume | Velocity | Concentrations of parameters not to exceed | Frequency

| N, height | Ao (sonrces and Nm‘/hr. of gas of emission

1 & =

| from 1 contiol system, emission 1 / sampling

| i ‘

L junmis m/sec  |(mg/Nmd) | (%viv)

1 |20 |02X ICo g ‘ \
Ao epancd] |
52 e
S-3
S-4
S-5

§-7 \\
58 . | s N

5-9 N

S-10 b

e X (A

~ Z;\A (/‘ ;
,Jﬂéﬁ r,Qizi
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/‘N\ “?r. Envlmqn:entai Engiive,
; . B. P?!lutton Controf 303@ Continued........
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14. a.

e

The dpplicant shall provide ports in the stack(s) and other necessary permanent facilities such as ladder, platfi

etc. for monitoring/sampling the air emissions and the same shall be made available for inspection and use by !
State Board s staff as well as State Board's authorised agencies.

The Applicant shall observe the following fuel consumption pattern :-

S1. No Type of fucl Quantity consumed per day | Fuel burning operation where the fuel is os

01 e ) — D G .Sty

02

03

04

05

16.

The Applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as speci
~ below :-

Type of waste Quantity Treatment Disposal

ETP Sudee | aFOMTImm] =

Ditpaled ol SLF

STFe (Wi WM Lid

17.

18.

19.
20,

21,

22.

The Applicant shall take adequate measures for control of noise levels from its own sources within the pren
within the limit given below :-

Time o Limit in dB(A) L,

Day Time (06 a.m. to,O%)\.;n.) LE
Night Time (OQJp%n. to 06 a.m.) Lo

The Applicant shall at all times maintain good house-keeping, proper working order, and operate efficientl
control of pollution from all sources 5o as not to cause nuisance to surrounding areas/inhabitants and to ac
compliance with the terms and conditions of the consent.

The Applicant shall bring about at least 33% of the available open land under the green coverage / plantatiot

The Applicant shall provide for an alternate electric power source sufficient to operate all pollution control fac
installed by the Applicant to maintain compliance with the terms and conditions of the consent. In absence o
an alternate eléctric power source, the Applicant shall stop, reduce or otherwise control production to abide
terms and conditions of the Consent regarding pollution level.

The Applicant shall install a separate energy meter showing the consumption of energy for operation of po’
contro] devices.

The Applicant shall ensure that fugitive emissions from the activity are controlled so as to maintain clean ar
environment in and around the factory premises.

The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-wate
shall be kept separate from the drainage system meant for industrial and domestic Jigui

| -

et Chief Bnge/ 8T
8 Enviicin. vl Eninser
W. B. Poliu..ui vontos Boge

e i Conti
Operation & Sxagulisn - —onum
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24. The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control sys-
tems.

[
y

The Applicant shall get the samples of hazardous wastes/leachates analysed at least once L s
from the laboratory recognised of the West Bengal Pollution Control Board and ensure that they conform to the
limits stipulated. Test reports shall be sent to the Board,

26. The Applicant shall provide adequate and safe facility for collection of air, waste water and solid waste samples by
the State Board s staff as well as State Board s authorised agencies.

[§]
~J

The Applicant shall submit to the State Board by the 30th September of every year the Environmental Statement
Report for the financial year ending 31st March of the current year in the prescribed form (Form -V) as required
under the provisions of rule 14 of the Environment (Protection) [Second Amendment] rules, 1992.

28. The Applicant shall allow the Officers of the State Board to enter into the applicant’s premises at any reasonable
time to inspect the pollution control systems as well as monitoring and measuring devices in connection with
prevention & control of pollution. '

29.

The dpplicant shall maintain an Inspection Book in the factory premises which shall be made available to Officers

& employees of the State Board for inspection, review and to write down any direction or observation as is deemed
necessary during the inspection from time to time.

30. The dpplication shall furnish to the State Board all information in respect of quality, quantity, rate of discharge,
place of discharga of liquid effluent and air emissions.

31. The Applicant shall maintain adequate number of qualified and trained personnel among his staff for proper main-

tenance and operation of the effluent treatment and / or emission control devices and for overall environment
management of the industry.

32. The Applicant shall have to make registration for the use of groundwater if any, with Central Ground Water Author-
ity.

33. The Applicant shall intimate to the State Board immediately of any occurrence or apprehension of occurrence of
discharge of any poisonous, noxious or pollutants in excess of quality as well as quality as mentioned earlier to any
receiving water body/receiving system or to atmosphere owing to accident or other unforeseen incident/event in-
cluding natural disaster. The Applicant Shall (i) take all steps adequate to prevent such accident discharge/release of
poisonous, noxious or pollutants and to limit their consequences to persons and the environiment, (ii) provide to the
persons working on the site with the information, training and equipment including antidotes necessary to ensure
their safety and mitigate the accidental release of poisonous noxious or pollutants to the environment.

34, The Applicant shall make an application to the State Board in the prescribed form for renewal of the consent at least
60 (sixty) days before the date of expiry of this Consent.

35. The Applicant shall not make any altemation/modification/expansion in the existing manufacturing process and
equipment as well as the pollution control system without prior approval of the Board.

36. The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of hazardous
Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules 1989. . 27

Additional Conditions See Anmex wig .

jon & Execution Call
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Annexure to
Additional
Department, Govt, of W

Leather Complex, Bjy

to

153

Consent Letter Numbey - CO132126

B Ssue { “T'he ) S I i

angore. P.O-Bhojerhat, Dist-24 Pys(S). Pin-743502.

Proper collection and conve
shall be ensured.

ving of effluent to the CETP modules from member tanneries

The CETP modules shall be operated properly so as to meet the effluent discharge
standards.

Adequate precautions to take so that under any circumstances, untreated effluent should not
enter the storm water canals of the complex.

The unit shall abide by all other condition as mentioned in NOC(N0.03954) issued vide

memo n0.529-742/WPB-NOC/97-98 dated 18.06.1999 and its amendment letters dated

2303 2021,

The unit shall install 24x7 continuous effluent monitoring system with respect to standards
prescribed and connected to SPCB and CPCB online servers as per the NOC condition.
The unit shall comply the treated effluent discharge standards as prescribed in Notification

No.G.S.R. 656 ( E ) dated 10.09.2021 issued by the MOEF&CC, Govt. of India.

This consent may be revoked if any valid complaint is lodged against your unit regarding
Fnvironmental Pollution

Sr. Enmental Engineer
West Bengal Pollution Control Board
8B Envic e aod Bnglnesr
W. B. Polivion Conirol Board
Operation & Bxecution Colt

664



e , A Binmase one
WES BENGAL, POLLUTION CONTROIL, BOARD

‘Parihesh Bhawan'
Bldg. No. - 104, Block L, Sector-111
Salt Lake City. Kolkata-700 098

'~\-~:‘:7.T'.‘.I“(?~*'(f.
oo 2A[BN/R [T 019y

P
Congent Letter Numibe - ”.(..L,},/., Q)

Memo Number -

Consent to Operate
under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

The West Bengal Pollution Control Board (hereinafter referred to as State Board) under the provisions of Section 25 &
20 of the Water (Prevention and Control of Pollution) Act, 1974, as amended and Seetion 21 of the Air (Prevention and Control
of Pallution) Act, 1081, as amended and Rules and Orders made therecunder, hereby grauts its consent to :

W\Cle‘”(“‘;9'774“[)»”(«:04»{)77E?’lfe@pm.ﬂaﬂZ.'[;,e\ﬁtﬁd$f’pmfm<wﬁl} .......
Fop , e o - 125,
TR <..‘:QF:.%‘.f.&7.\.@Qy_QA..ﬁs:;ﬁz.ﬁ;E‘.‘.AP‘.‘.{\.’.!?i?}f:o.f’%j....?.(Acﬁ-css of Regd. office/Head/Office/City Office)

.......................................................................................................................................................................................................

to operate the industrial unit and to discharge liquid effluent and to emit gaseous effluent from the premises/land of the {iidus-
trial unit. in accordance with the sonditions as mentioned in the Annexure to this consent letter provided on any day at any
mstance the quantity and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as specified in

the Table I & 11 of this consent letter and in the Environmental (Protection) Act, 1986,

Breach of the conditions and / or failure to comply with the directions as set out in the Annexure shall render the
applicant liable for prosecution under the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981.

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change / alter the conditions of
this consent letter giving one month’s notice to the applicant.

e

‘! Forand on behalfof{}]% State Board

+ i g ¥
LA 3 S

7
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el ey et PROK g T L S )
for its unit at . Condcalion ol cadboen. Cob
orsu f R R e e 4G L R e
S5V AL )D(" C)) ........................................
sk Ay PyalSeuti, ik RN
Conditions : ‘
01, This Consent is valid for the-mamntaetire-ot - r ey

Quantity manufactured per month

S1 No Name of major products and by-products ép = P CETE
D, . i — e Sl
- i e - Trhnec ke 5.6
01 b Bl \{ Uermvmion Zsz}/[{/—”w/" {neoy ; ;
- \ TR T W,
02 ¢ MO'\&\AXQ_& 188 od C&p(‘,\q‘[f*\{/ 51 MLD 2
Y
o 03 o
04 b

,

0] \\\ : f

09 e
T s
,} N ,

i} |

12 j
Ry

1e Applicant shall remain responsible for quantity and quality of liquid effluent and air emissions.

82, Daily dischaige of indusitiai INEIE SOIEIL R OLBOBAT i T i tstss e Bl
04 Daily discharge of domestic liquid effluent shall not exceed ................ St KL.
05. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed .1 00QD Kt

: 0 B O / L : 8 £
06. The Applicant shall diicharge liquid effluent toKQDG“(Q(’\bS"\ SWF Canal O.éI?LU? fnecdi. e

................................................................... (place of discharge)
ThEDUEN wovvvverrones GLLBIE nos. outlets / outfalls. tn CETP

(7. To bring into any altered or new outlet/outfall or to change the place of discharge, the Applicant shal] have 1o inform
the Board and obtain prior permission of the Board in this effect.

08. The Applicant shall provide comprehensive facility for treatment of industrial 1i
waste (sewage, sullage and liquid effluent generated from canteen), and o
continuously so that the quality of final effluent conforms to the Standard as give

quid waste and domestic liquid
berate and maintain the same
n in Table-I in page 03.

2t




09.

The Applicant falls in the
and Control of Pollution) Cess Act, 1977 an

provisions of the said Act and Rules made thereunder.

Daily water consumption for the following purposes should not exceed :-

.......................... by f:..i..........‘...--.-......nu.....-u...-.un.-.n

d Rules made thereunder and the Applicant shail comp

ansent to e Micne - Syiaa | " e
™ e -\SD.(Q,.\.)C.Q‘S“\.).\LC.»..L.(..&;..’Y.‘fﬁ‘gn‘im2) W ??, liak 2T pip 007
o e B Tk i ol duw O B ot bk oy dtn LS b @ Py [
b i C(,\,((’p\((@\a(g p;{-}f z:‘ («ﬂ) ey ///) ”’/dr"/u,/q o }b,g— ...... Sl A (mh.‘mg ..... f,y,,/,.(../..:..’f‘\
B.\&\\ {Q \\ D S Bl g u}....@.\n ..... :?‘(!‘/.L.)("&..),,.l,%_l’\(\l«\\?[}“)u/ﬂ”;/'% f j{)l\ /‘-\/ « »‘2 /') - (
s ..-:”";.. ) . VNI i e e e, - s .‘r'.../ .....
Ags et )y Prn- J43569
Table-]
Qutlet | Nature of Frequency
. Parameters ]
No. il Standard of efﬂ;{ent
sampling
[ 1
Ol Mixe (Q l{H Between ; 60 {o 0 | Monttly
']9tal Suspended Solids Not to exceed : ¢ ¢ mg/l. '
Bmchgmcal Oxygen Demand (3day at 27°C) Not to exceed : 20 mg/l. )
Chemical Oxygen Demand Nof to exceed : 2 §°0 mg/l.
Oil & Grease Not (o exceed;  [p mg/].
ey Not to exeeed! 21060 w1k
,:;“ [‘,31., o Not ho exceed! 3w I i
‘ [Q *—»(,\’( @.'7- N of‘ to ex e eaco " &,j /,( =
evapynleint Chnsmm m(CnT6) N6t o excegc! O “‘*\‘}/4 -
g Stedn r;(\’ 1 ((.-( Shat l law («“‘ (iCH‘ Vel W €. {}' ¢l. 09 2008 =
‘ g
s
\ g
\ _j
\\\ ,_‘
\\\ S
i ~ \‘.\\L\ T
I i s N 40 .
z : e
Category of the Water (Prevention

ly with the

10.
e Industrial cooling, spraying in mine pits and boiler feed water = ..o NG KL
(Water used for gardening should be included in this category of use)
e Domestic purpose N ey R Rt KL
@ Processing whereby water gets polluted and the pollutants
are easily biodegradable e e \C’OOC‘ ....................... KL
® Processing whereby water gets polluted and the pollutants
B it S T A | KL

are not easily biodegradable

The Applicant shall regular

the Cess as specified under Section 3 of the said Act,

(Mermber Searatury/Chief Engs7 ST

S
i

o

ly submit to the Board the Returns of Water Consumption in the prescribed form and pay
¢

e

Env. En gi‘. / Bav. Engr ! Asst Env. Engr)




(4)
Consent o The Micro, Small Medium FEnterprises & Textiles Department, Government o
Bengal for its unit at Calcutta Leather Complex, Bhangar, PO-Bhojerhat, Dist 24 Pgs(South),
743502,

11. The applicant shall install suitable device for measuring the volume of water consumed for
different purposes as mentioned above giving connect result to the satisfaction of the State Board.

12. All the stacks connected to various sources of emissions must be designated by numbers such as
5-1,5-2, 5-3, etc, and this must be parted displayed to faciliate identification.

13. The Applicant shall install comprehensive control system consisting of pollution control
equipment as is warranted with reference to generation of air emissions and operate and maintain
the same continuously so as to achieve the level of pollutants of the standard as given in Table-II
below S

Table - T
Stack | Stack Stack Volume | Velocity | Contaminations of parameters Frequency
No. | height attached | Nm3/hr | of  gas | not to exceed of
from to : emission emission
GL. (in| (sources sampling
Mts.) and S
SPM CcO
control
system if (Mg/Nm? | (%v/v)
any)
S1 |30 m | 02 X 750 - - 150 1% Yearly
(Separate) | KVA DG
Set.
S-2
S-3
S-4
5-5
S-6
S-7
S8
S-9
S-10

Sd/-28.01.22

(Member Seeretary/Chief Bngr./Sr. Env. Engr./Env—Engt/Asst Env-Engr)

Sr. Environmental Engineer
W.B. Pollution Control Board
Operation & Execution Cell
Continued..........
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14. The applicant shall provide ports in the stack(s) and other necessary permanent facilities such as ladder,
platform etc. for monitoring/sampling the air emissions and the same shall be madeavailable for inspection and
use by the State Board’s staff as well as State Baord’s authorized agencies.

15. The applicant shall observe the following fuel consumption pattern: -

SI. No. Type of fuel | Quantity consumed per day Fuel burning operation where the fuel is use

01 HSD - D.G. Sets

02

03

04

05

16. The applicant shall maintain the generation and treatment/ disposal of non-hazardous solid waste as
specified below : :-

Type of waste Quantity Treatment Disposal
ETP Sludge 270 MT/Mouth - Disposal at SLF
Site (WBWM Ltd.)

17. The applicant shall take adequate measures for control of noise levels from its own sources
with the premises, within the limit given below :-

Time Limit in dB(A) Leg
Day Time (06 a.m. to 10 p.m.) 65
Night Time (10 p.m. to 6 a.m.) 55

18. The applicant shall at all times maintain good house-keeping, proper working order, and operate
efficiently control of pollution from all sources so as not to cause nuisance to surrounding
areas/inhabitants and to active compliance with the terms and conditions of the consent.

19. The Applicant shall bring about at least 33% of the available open land under the green
coverage/ plantation.

20.The applicant shall provide for and alternate electric power source sufficient to operate all pollution
control facilities installed by the applicant to maintain compliance with the terms and conditions of the
consent. In absence an alternate electric power source, the Applicant shall stop, reduce or otherwise
control production to abide by terms and conditions of the Consent regarding pollution level.

21. The Applicant shall install a separate energy meter showing the consumption of energy for operation
of pollution control devices.

22. The applicant shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and clear environment in and around the factory premises.

23. The Applicant shall provide drainage system for conveying industrial and domestic liquid waste.
Storm-water shall be kept separate from the drainage system meant for industrial and domestic liquid
waste.
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Piek B el Seatt I Pl 3 | |
5‘%} ...... QH'\)S(\“\ ) | sumption of chemicals used in pollution control sys-

P et

analysed at least once in ... s
oard and ensure that they conform to the

U 7 waieler s ing con
24, The Applicant shall mamtain a separate register showing

ems.

i ates
25, The Applicant shall get the samples oflxazalqous wnitc:s/lgachCO’;tml B
from the laboratory recognised of the West Bengal Pollution ,

limits stipulated. Test reports shall be sent to the Board. o e
ii ot j ste water and SO .
The Applicant shall provide adequate and safe facility for colluc{non of air, waste
the Stare Board § staff as well as State Board s authorised agencies.
mental Statement

ear the Environ
The Applicant shall submit to the State Board by the 30th Scptembe.r of every y ibed forn (Form -V) as required
Report for the financial year ending 3 1st March of the curr'ent year in the presgr eni] rnles, 1992, ,
under the provisions of rule 14 of the Environment (Protection) [Second Amendm )

i i ; ises at any reasonable
The Applicant shall allow the Officers of the State Board to enter into the app]rca‘nt s(ijre?:cz - con,}],ection oy
time to inspect the pollution control systems as well as monitoring and measuring devi

prevention & control of pollution.

. . : avai to Officers
The dpplicant shall maintain an Inspection Book in the factory premises whmb shaU be made ava 'lable ° - 1 ; :
& employees of the State Board for inspection, review and to write down any direction or observation as is deeir

29.
necessary during the inspection from time to tine.

The dpplication shall furnish to the State' Board all information in respect of quality, quantity, rate of discharge,
place of discharge of liquid effluent and air emissions.

31, The Applicant shall maintain adequate number of qualified and trained personnel among his staff for proper main-
tenance and operation of the effluent treatment and / or emission control devices and for overall environment

management of the industry.

The Applicant shall have to make registration for the use of groundwater if any, with Central Ground Water Author-

[5]
o

iy,

33. The Applicant shall intimate to the State Board immediately of any occurrence or apprel
discharge of any poisonous, noxious or pollutants in excess of quality as well as quality as mentioned earlier to any
receiving water body/receiving system or to atmosphere owing to accident or other unforeseen incident/event in-
cluding natural disaster. The Applicant Shall (i) take all steps adequate to prevent such accident discharge/release of
poisonous, noxious or pollutants and to limit their consequences to persons and the environment, (ii) provide to the
persons working on the site with the information, training and equipment including antidotes necessary to ensure
their safety and mitigate the accidental release of poisonous noxious or pollutants to the environment.

The Applicant shall make an application to the State Board in the prescribed form for renewal of the consent at least

\ension of oceurrence of

34.
60 (sixty) days before the date of expiry of this Consent. v

35. The Applicant shall not make any alternation/modification/expansion in the existing manufacturing process and
equipment as well as the pollution control system without prior approval of the Board.

36. The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of hazardous

Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1989 ,./
b s
: : ﬁ

Additional Conditions e_Q%f /?mﬁé’xu,ut .

(Member Secretary/ChiefFar, £ r..‘f":*}'.w'. Engr. / ' -BhgrL, ¥
W, S S e LR
s =




Additional Conditions ‘issued to :The Miecro, Small

Annexure to Consent Letter Number — CO132128

X

Leather Complex Bhangore, P. O-Bhojerhat, Dist-24 Pgs(S), Pin-743502.

1

\O

Proper collection and conveying of effluent to the CETP modules from member tanneries

shall be ensured.

The CETP modules shall be operated properly so as to meet the effluent discharge

standards.

Adequate precautions to take so that under any circumstances, untreated effluent should not

enter the storm water canals of the complex.

All other conditions as mentioned in Environmental Clearance (EC) issued by SEIAA, West
Bengal vide no. 1421/EN/T-11-1/052/2018 dated 18.07.2019 and NOC(NO164540) issued
by the State Board vide memo n0.299-2N-28/2018 ( E ) dated 06.03.2021 in favour of the
CETP modules -7 & 8 to be complied with.

The CETP shall provide with 24x7 continuous effluent monitoring system with respect to

standards prescribed and connected to SPCB and CPCB online servers as per the NOC
condition.

The CETP shall comply the treated effluent discharge standards as prescribed in
Notification No.G.S.R. 656 ( E ) dated 10.09.2021 issued by the MOEF&CC. Govt. of
India.

This consent may be revoked if any valid complaint is lodged against your unit regarding
Environmental Pollution.

As per intimation letter of MSME&T vide no.265-MSMET-24018(11)/2020-
SMU(SECTION)(MSMET) dated 25.01.2022 for CETP modules- 7 & 8 may only be

operated during up gradation of existing CETP modules- 1 to 4

The State Board shall not allow for running of CETP ( modules-7 & 8 ) for treatment of

effluent generated from new upcoming tanneries until the Environmental Clearance/Consent

to Establish/Consent to Operate is obtained.
/Mp‘//b fﬂ;}}}

Sr. Envittnenta] Engineer
West Bengal Pollution Contro} Board
8 Bavieese o
R e

© SARBAN) M;rm ?
* NOTARY i, |

Regd. Mo, 551503 /

Departme LG & Medium Enterprises & Textiles
p nt, Govt. of West Bengal for CETP Modules- 7 & 8 (Capacity-5 MLD each) at Calcutta
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Authorisation letter no.:
MemoNo. R/ 2S(HW) -1792/2

o

Annexure 8

WEST BENGAL POLLUTION CONTROL BOARD
(Department of Environment, Govi. of West Bengal)

Paribesh Bhawan

Bldg. No. 10 A, Block-LA, Sector-lll, Bidhan Nagar,

Kolkata - 700 098

Tel: 0091 (033) 2335-9088 / 8881 /8211 / 8073 /8731

2335-0261 /8212 /18213 / 7428 1 5975

Fax : 0091 (033) 2335 6730/ 2813

Website : www.whpeb.gov.in, e-mail ; whbpcbnet@wbocb.gov.in

004 (Pt-11) Date: 08.0R.202!
FORM 2

Crant of Authorization under the provisions of the Hazardous and Qther Wastes (Management

and Transboundary Movement) Rules,
Ref.: Application authorization dated 28.

2016.
09.2020 for management & handling of Hazardous & Other

Waste (Management & Transboundary) Rules, 2016 and its amendment thereafter.

M/s. CLC Tanners’ Association, (Calcutta Leathe Complex CETP),
i Dist: 24 P

{#
P.O.- Bhojerhat, P.S.- Kolkata Leather Comple
hereby granted an authorisation for generation, collection, reception, storage, transport, reuse,

B
x, Karaidan 15

recycling, recovery, pre-processing, co-processing, uti lisation, treatment, disposal, or any other use of

hazardous or other wastes or both on

the P.O.- Bhojerhat. P, S.- Kolkata Leather Complex,

Karaidanga, Dist: 24 Pgs (S), Pin-743502.

Details of Authorisation:

Sl | Category of Hazardous | Authorised mode of disposal or recycling or Quantity |
no. | Waste as per the Schedule utilization or co-processing etc. (MT/year) |
I, IT and 111 of these rules |

f I 35.3 Disposal to CHWTSDF. * 1150.0 |

* For detail refer to Specific Conditions.

(1) Authorization shall be valid for a period upto 31.07.2025 with effect from the date of issue

(2) The authorization is subject to the foll

owing general and specific conditions:

[Chief Engineer|
West Bengal Pollution Control Board
Subrata Ghosh
Chicf Engincer
West Bengal Poilution Control Board
Depertment of Envirorunent, Govenmest of West Bonsl)

SARBAN) 1) TRA
NOragy

674



A. General conditions of authorization:

i

14,

The authorised person shall comply with the provisions of the Environment
(Protection) Act, 1986, and the rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an
officer authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through thig authorisation.

Any unauthorised change in personnel, equipment or working conditions as
mentioned in the application by the person authorised shall constitute a breach of his
authorisation.

The person authorised shall implement Emergency Response Procedure (ERP) for
which this authorisation is being granted considering all site specific possible
scenarios such as spillages, leakages, fire etc. and their possible impacts and also
carry out mock drill in this regard at regular interval of time;

The person authorised shall comply with the provisions outlined in the Central
Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty”

It is the duty of the authorised person to take prior permission of the State Pollution
Control Board to close down the facility.

The imported hazardous and other wastes shall be fully insured for transit as well as
for any accidental occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall
be maintained.

. The hazardous and other waste which gets generated during recycling or reuse or

recovery or pre-processing or utilisation of imported hazardous or other wastes shall
be treated and disposed of as per specific conditions of authorisation.

. The importer or exporter shall bear the cost of import or export and mitigation of

damages if any.

. An application for the renewal of an authorisation shall be three months before the

expiry of such authorisation.

. Any other conditions for compiiance a> per the Guidelines issued by the Ministry of

Environment, Forest and Climate Change or Central Pollution Control Board from
time to time.
Annual return shall be filed by June 30" every year for the period ending 31st March
of that year.

B. Specific conditions:

I

LI

The unit shall store the hazardous wastes (category wisc separately) under shade in an
environment friendly safe manner within the premises at designated places and the
unit shall not store hazardous waste on site for more than 90 days.

ETP sludge shall be disposed to the CHWTSDF through Manifest system (Form-10).
The unit shall submit copies of Form 10 to the State Board on a regular basis.
Transport of hazardous and other waste shall be in accordance with the Hazardous &
Other Wastes (Management & Transboundary Movement) Rules, 2016, guidelines
issued by the Central Pollution Control Board (CPCB) and rules made under the
Motor Vehicle’s Act, 1988. The responsibility of safe transport shall be either of the
sender or the receiver whosoever arranges the transport and this responsibility shall be
clearly indicated in the Manifest,
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5. Records of hazardous waste generation, storage and disposal shall be maintained as
per Form 3 of Hazardous & Other Wastes (Management & Transboundary
Movement) Rules, 2016 and shall be available to the inspecting officials of the State
Board during inspection.

6. The unit shall update regularly the environmental information in Display Boards as
per the order of the Hon'ble Supreme Court dated. 14.10.2003 in W.P.(C) NO.657 of
1995.

7. Authorisation will be revoked in case of non-compliances with any of the above
conditions.

M/s. CLC Tanners’ Association
(Calcutta Leather Complex CETP),

P.O.- Bhojerhat, P.S.- Kolkata Leather Complex,
Karaidanga, Dist: 24 Pgs (S), Pin-743502

[Chief Engineer]
West Bengal Follutian & ontrol Board
Chief Enginesr
West Bergal Pollution Centrol Board
{Depariment of Environment, Governmient of Wost Boassl)

<y - k". {':4)
) Kf\
S/ sarBAN MiTRA N7
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 10th September, 2021

G.S.R. 656(E).—Whereas, considering the difficulties faced by the industry due to COVID-19 (Force
Majeure) impact and objections and suggestions received from various stakeholders for relaxation of timelines for
compliance of the notification GSR 47(E) dated 24™ January 2020 the matter was examined in detail by the Central
Government in consultation with Central Pollution Control Board;

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central
Government hereby makes the following rules further to amend the Environment (Protection) Rules, 1986,

2 - A
_/pox

O/ sargam miraa \>
i’}/

Amendment Rules, 2021.

. st
2) They shall come into force on the 1 day of July 2022. NOTARY
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[PART [I—SEC. 3(i)]

2. In the Environment (Protection) Rules, 1986, in Schedule-1, for serial number 57 and the entries relating
thereto, the following shall be substituted, namely:—

TABLE
S. No. Industry Parameter Standards
(applicable for all modes of disposal™)
1 2 3 4
#5T Tanneries Standards for Discharge of Effluent from Tannery Industry
Treated Effluent Max. permissible values
(in mg/l, except for pH)
pH 6t09
Biochemical Oxygen Demand 20
(BOD3 at 27 °C)
Chemical Oxygen Demand (COD)> 250
Total Suspended Solids (TSS) 50
Total Dissolved Solids (TDS) 2100**
Sulphides (as S) 2.0
Total Chromium ( as Cr) 2.0
Hexavalent Chromium (as Cr = 0.1
Oils and Grease 10
Notes:

680
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7
proper marine outfall.
)
the treated effluent.
4.
their scale of production.
S
treatment of spent chrome liquor so as to recover chromium sulphate.
6. The tannery shall ensure salt recovery through soak liquor segregation.
7
minimize freshwater usage.
8.
sensitive / critical areas.
9.

*In case of direct disposal into rivers and lakes, the Central Pollution Control Board
(CPCB) or State Pollution Control Boards / Pollution Control Committees (SPCBs /
PCCs) may specify more stringent standards depending upon the quality of the
recipient system.

**#Standards for TDS shall not be applicable in case of marine disposal through
**TDS limit with respect tc treated effluent shall be 2100 mg/l: however, in case
where TDS in intake water is above 1100 mg/l, a maximum contribution up to 1000
meg/l shall be permitted provided the maximum limit of 3100 mg/l is not exceeded in
Standards are equally applicable to all types of stand-alone tanneries irrespective of
Chrome tanning units shall ensure installation of ‘Chrome Recovery Plant’ for

The treated effluent shall be allowed to be discharged in the ambient environment
only after exhausting options for reuse in industrial process / irrigation in order to

The standalone units shall meet prescribed discharge norms; however, SPCB / PCC
shall mandate recycle / reuse of the treated water in water scarce / environmentally

In case of discharge of treated effluent on land for irrigation, the impact on soil and
groundwater quality shall be monitored twice a year (pre- and post- monsoon) by t}ie__
fannery unit.

*
)
\%
Fy ’
\3::3 fi I

NOTARY
Regd. No.-5615/08
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10. Management, handling and disposal of Sludge and other wastes shall be undertaken
as per the provisions made in the Hazardous and Other Wastes (Management and
Trans-boundary Movement) Rules, 2016.

11. The units shall follow the guidelines prescribed by CPCB and SPCB / PCC on “Best
Available Technologies for Environmentally Sound Management of the Process and
Treatment of Wastes”.

Maximum specific water consumption for processing hides/ skins: (monthly average

values)

Raw-to-Wet blue/white 20m’ per ton of hides /skins
Post-tanning process 20 m* per ton of hides /skins
Raw-to-finished 40 m® per ton of hides /skins

Maximum wastewater discharge= 85% of maximum water consumption.

Factors to re-calculate Finished leather into Wet blue/white and Hide:

Shoe upper leather: ‘

15 ton of Raw hides /skins = 7.84 ton of Wet blue = 2.94 ton of finished leather
Upholstery leather:

15 ton of Raw hides/skins = 5.08 ton of Wet blue = 1.48 ton of finished leather.”.

[F. No. Q-15017/44/2007-CPW]
NARESH PAL GANGWAR, Jt. Secy.

Note : The principal rules were published in the Gazetie of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.0. 844(E), dated the 19™November, 1986 and lastly amended vide notification
G.S.R. 541(E), dated the g August, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. SURENDER ity sone by suREnoes
MAHADASAM - bovtiomrovas sizss-osaor
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WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
1OA, Block LA, Scctor III

Salt Lake, Calcutta - 7000091

Memo. No. ... 742/WPB-NOC/97-98

From

Member Secretary,
West Bengal Pollution Control Board.

To

M/s M. L Dalmiya & Co. Ltd.

32, Shakespeare nSarani,

Calcutta - 700017.

Sub. : Consent to Establish (NOC) from Environmental Point of View.

Ref. : Your letter No. L/171/CLC/97/03 dated 26.12.97.
Dear Sir,
M.L. Dalnu'ya & Co Ltd.

In response to the application for Consent to Establish (NOC) for proposed unit of M/s Calcutta
Leather Complex Including C.E.T.P. at Mouza -Karaidanga, Gangapur, Bhatipota (1100 acres of
land) PS Bhangar, Dt. -24 Pagarnas(S) for manufacture / storage/ installation.

This is to inform you that this Board hereby grants Consent to Establish (NOC) from the
environmental point the above subject to the following conditions and special conditions

annexed. ;

1. The quality of sewage and trade effluent to be discharge from your factory shall satisfy the
permissible limit as prescribed in IS 2490(Pt-I) of 1974, and or its subsequent amendment and

Environment (Protection) Rules 1986.

2. Suitable measures to treat your effluent shall be adopted by you in order to reduce the
pollutional load on them the quality of the effluent satisfies the standards mentioned above;

3. You shall have to apply in this Board for its Consent in Operate discharge sewage and trade
effluent according in the provisions of the Water (Prevention & Control of Pollution) act, 1974.
No sewage or trade effluent shall be discharged by you without prior consent of this Board;

4. All emissions from your factory shall confirm to the standards as laid down by this Board;

5. No emission shall be permitted without prior approval of this Board and you shall apply to
this Board for its Consent to Operate and atmospheric in emission as per provision of the Air
(Prevention & Control of Pollution) Act, 1981.

6. No industrial plant furnace, flues, chimneys control equipment etc. shall be
constituted/reconstituted / erected / re-erected without prior approval of this Board.
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104, BInck—~,L/\. SCCIOr-”Y
Sal Lake, Caleung 700 09§
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Erom: . y ; ’
Member Sccrc'mry,

West Bengal Pollution Control Boayd
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Al Poing of View
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ANNexure 44

- MiNuy TH
LEATHER ¢ OMPILE, élEARING HELD ON 22.06.2023 IN THE MATTER OF CALCUTTA
| BIDHANNAGAR,

X, 24 PARGANAS (5) AT PARIBESH BHAWAN,
PR KOLKATA - 700 106 ¥
PRESENT ON BE iy /
POLUTION CON?&I{ 1(;) P WESTBENGAL | PRESENT ON BEHALF OF THE KOLKATA j
Dr. Kalyan Rudra, Cp, JOARD METROPOLITAN DEVELOPMENT AUTHORITY
> alrman Sri Tapabrata Bhowmik, SE(Civil) ¢
]

Dr. Rai

Sri Sfﬂ:&ﬁngﬁ’ IPS’ Mem?er Secretary Sri Pranab Sen, SE (EM1)

Smt. $. Kundu, SEE. Sy Creneer Sri Biplab Hira, EE, JNNURM 1

Siige. Bl S‘;lfl E, Salt Lake R.O. Sri Arghya Adhikary, AE, INNURM 1
¥ Swnha, EE, O & E Cell Sri Biswajit Paul, EE (Civil)

Md. Hasibul Molla, AE(Civil)

ORESENT ON BEHALF OF THE DEPARTMENT | PRESENT ON_ BEHALF OF CLC TANNERS

%ESME&T DEPARTMENT, GOWB ASSOCIATION
@ cghnad De, Special Secretary | Sri Ramesh Juneja, President

Janab Zia Nafis, Vice President

The Calcuga Leather Complex (CLC) is an industrial estate for leather and leather product
manufact.url.ng units. Till date, the WBPCB has issued Consent to Establish to 524 tannery units to be
Set up within the complex and of these 345 units have started operating after obtaining Consent to
Qpe_rate. All these 345 units are connected to 2 Common Effluent Treatment Plant (CETP). The CETP
imtially had four modules each of capacity 5 MLD and later another four modules of similar capacity
were installed. After the new modules (nos. 5 to 8) were installed and put into service, the old modules
were (nos. 1 to 4) taken up for upgradation. Therefore, the operating capacity of the CETP is now

20MLD.

The MSME&T Depament, is the custodian of the CLC and infrastructure development is done by the
KMDA The CLCTA is responsible for the regular activities of the units operating in the CLC including
operation of the CETP and the Effluent Pumping Stations (EPS). The four new modules of the CETP

are yet to be handed over by the KMDA to the CLCTA.

Regular monitoring ot the CLC 1s done by the WBPCB including mon itor

sampling of the CETP and inspection of individual tanneries. Dufging sutglliyr:glglna:rtoi;l: ge;lgg Efflugnt
been found that untreated effluent is being discharged into stormwater canals and evenliuall s
canal along Basanti Highway, bypassing the CETP and also that the treateé effluent uajy o e
CETP is not complying with the prescribed discharge standard, A letter, highlightin thcia 3 e
was sent to the Special Secretary, MSME&T Department, GoWR on 07/02/2023 aloﬁgwitsg : %I;f;ﬁf{

report of inspection conducted on 29/11/2022,

During the recent inspection on 23/05/2023, the entire operations

the CETP was found receiving a meagre volume of el;ﬂuent, u?xfrtegicgpgfsﬂ:;f f;})unc; SuSpcnd.C d,
discharged to the stormwater canals and flooding and untreated effluent accumulatj as found belr.xg
many areas within the complex. It was leamt that such condition wag due to an OHLOK? were found in
strike by the employees of the CLCTA. In view of such shocking state of atfairsoogng omilong
called for the hearing in the presence of officials of the MSME&T Department. G V&; the CLCTA was
on 22.06.2023 at the Head office of the Board. »UOWB and the KMDA

During the bearing, a presentation was made by the WBPCB showing the observation ‘
the recent inspection, the status of compliance of the CETP and disposal of LCFOI‘]S e aning
Chairman, WBPCB expressed concern about the matter and desired that action be t.ii\’l g .Slu

¢ > taken 1my

to stop the discharge of untreated effluent.

dge.
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cd that the strike of their employees has ended and reg ar
rations have already been undertaken. They conveyes~ g

The representatives of the CLCTA inform
s. All present agreed that discharge of unt’ sated

operations have resumed and cleaning operations
PS pipeline

% equirec san the B ;
o s S g be stopped. The KMDA conveyed that contr.” t for the

ffluent to stormwater canals need to ‘ . !
33 lrz(;éiation of the four old modules of CETP has already been issued ‘and the work 15 expect(;dlto‘ be
o KMDA also submitted that operation of the four new modules of

completed by September 2023, The !
the CETP will be monitored regularly to ensure compliance.

arance application for expansion o.f the CLC was also
d that the required documents will be prepared and

The matter regarding pending Environmental Cle
d that the matter will be cleared on priority

discussed. Special Secretary, MSME&T conveye

submitted soon. The Member Secretary, WBPCB assured 1 :
after the documents are submitted. Thereafter the applications for Consent to Establish for the new

units will be processed by the Board on an urgent basis.
The following decisions were taken during the hearing :-

All accumulated effluent from within the complex is to be pumped to the CETP by the CLCTA
for treatment and an action taken report is to be submitted to the WBPCB.

The CLCTA is to submit a report to the WBPCB clarifying the low generation of CETP sludge

and its unauthorised long term onsite storage.

3. KMDA to share a copy of DPR and work order of upgradation of old four modules of CETP
with WBPCB,

4. KMDA to ensure online flow monitoring and online transmission of inlet and outlet OCEMS
data of new modules of CETP to WBPCB

5. KMDA will expedite the work of upgradation of the four old modules of CETP and the ETS.

The WBPCB will call the vendor of KMDA who has failed to ensure timely completion of the

work.
6. The list of units granted CTE and CTO will be shared with the MSME&T and the CLCTA so
that units operating without CTO, if any, may be identified and action may be taken against

1.

&)

them.
7. Spare effluent volume may be estimated considering the units that have not revalidated their
CTES ) A}g

8. Regarding use of CETP, for making paver blocks, the CLCTA shall apply to the Central
Pollution Control Board for issue of Standard Operating Procedure as required under Rule 9 of
the Hazardous & Other Waste Rules 2016,

9. MSME may ensure that installation of desalting machines by all tanneries within six months
and also explore the installation of online effluent monitoring system in individual units.

~
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Dr Rajesh Kumar, IPS
Member Secretary WBPCRB
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BEFORE THE NATIONAIL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 49/2024/E7

ANKUR SHARMA

........ APPLICANT(S)
VERSUS

THE STATE OF WEST BENGAL & ORS.

........ RESPONDENT(S)

COMMITTEE REPORT ON AFFIDAVIT FILED BY

THE WEST BENGAL POLLUTION CONTROL
BOARD.

AYUSH KUMAR DADHICH
ADVOCATE
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